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MR. DEPUTY CHAIRMAN: There is  no  
point  of  order. 

SHRI NIREN GHOSH: You cannot say 
that  without hearing me. 

DR. K. MATHEW KURIAN (Kerala):    
Please hear him first. 

SHRI NIREN GHOSH: The point of order 
is—because it devolves on the Chair—is it 
wise, as I am seeing in this House for the last 
few years, that the rights and privileges of the 
Members of the House are being regularly 
eroded? 

MR. DEPUTY CHAIRMAN: No, no. Mr. 
Ghosh, please listen. 

SHRI NIREN GHOSH: Always we have 
to take the Chairman's permission for raising 
anything. Why? Under what rules? Previously 
it was not necessary. Now I would submit that 
sometime^ anything inconvenient to the 
Government is sought to be barred. 

DR.  BHAI   MAHAVIR:      Yes. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
WORKS AND HOUSING (SHRI  OM  
MEHTA):   No. 

MR.   DEPUTY   CHAIRMAN: Mr. 
Niren Ghosh,    on the    other hand, 
Members have been getting as much 
laxity   as   possible. 

DR. BHAI MAHAVIR: We do not want to 
take liberties. Now the Home Minister is 
here. If the police are running amuck. .. 

(Interruptions) 

SHRI BHUPESH GUPTA: If the 
Swatantra Party makes a speech here and I do 
not like it, can I say it should not be recorded? 

MR. DEPUTY CHAIRMAN: Now, Mr. 
Gadgil. 

MOTION    OF    THANKS    ON    THE 
PRESIDENT'S  ADDRESS 

SHRI VITHAL GADGIL (Maharashtra): 
Sir, 1 beg to move: 

That an Address be presented to the 
President in the following terms: — 

"That the Members of the Rajya Sabha 
assembled in this Session are deeply 
grateful to the President for the address 
which he has been pleased to deliver to 
both Houses of Parliament assembled 
together on the 19th February,  1973." 

SHRI BHUPESH GUPTA (West Bengal): 
On a point of order. I would like to know 
whether the hon. Member is speaking from 
his heart or from his head. 

SHRI VITHAL GADGIL:     Both. 

SHRI BHUPESH GUPTA: Such an 
uninspiring and colourless Presidential 
Address I have not come across. And he is 
thankful for it. So, as a colleague, I am 
entitled to know whether he is speaking from 
his heart or  from  his  head. 

SHRI NIREN GHOSH: Neither from his 
heart nor from his head, but only from his 
brief, like a robot. 

SHRI VITHAL GADGIL: I have already 
said that I am speaking from my heart and 
head. 

SHRI BHUPESH GUPTA: Sir, it is a 
reflection on the hon. Member. He is doing it 
under duress. His hsart is much stouter and 
his head is much deeper. 

SHRI VITHAL GADGIL: Mr. Bhupesh 
Gupta need not worry about my heart and 
head. I can take care of them. 

SHRI NIREN GHOSH (West Bengal): If 
you become a machine, we have to worry 
about you. 

SHRI VITHAL GADGIL: When I move 
this motion, my mind goes back to the 
President's Address last year. 
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That   wae   a    time    when    we    were  
rightly  celebrating   our   victory   
overPakistan    and      the     liberation      of
 : 

Bangladesh. 

SHRI N. G. GORAY (Maharashtra): 
Why not we adjourn now and ask him  to  
speak  after  Lunch? 

MR. DEPUTY CHAIRMAN: No, no, let 
him continue. 

SHRI VITHAL GADGIL:     Even at that   
time   the   Prime   Minister    had warned  us  
about  the  possible  aftereffects of the war.   
During the debate on   the   President's   
Address   this   is what  she said:     "We  do 
realise  the difficulties we are going to face 
and   i "the hard work that has to be put in." 
Every war leads to an inflation.    The 
financial burden of the refugees  and the war 
has inevitably increased the prices.      Add   to    
this    the   drought situation in some parts of 
the country. In   1970-71  production of food-
grains in    this    country increased by    about 
'8 per cent regarding the highest yield ever, 
108 million tons.    Unfortunately this  year  
rains  have  failed  in  some parts   of  the   
country.     Cyclone   and floods   have   
affected   crops   in   other areas,   reducing   
production   of   food. Yet the    situation is  
under    control because we have built up large 
buffer stocks.     Therefore,  the policy  of the 
Government   viz.   procurement  levies, 
monopoly   purchase   and   buffer   stock 
building,    stands    vindicated    today. The    
rising    prices    and    the    food situation will 
naturally cause up    a great concern.     But  
the  situation  is being    handled    with    
courage    and determination by the 
Government.   In Maharashtra  alone there are 
21  lakh persons on the scarcity verge. On an 
average   they are paid Rs. 2 or 2J per day i.e. 
half a crore per day.   During the  course  of  
the  last month  and a half   I   extensively   
toured   some   of these areas. A programme of 
building one lakh wells is already undertaken. 
1981    target   for   village   roads    has 
already reached.    Several percolation tanks 
are under construction.    Minor irrigation    
projects    are    undertaken. During my tour   I   
was   very   much impressed   by   the   
courage   of   the 

people. Their morale is remarkably high. I 
must also pay my tributes to scores of civil 
servants, revenue officials and engineers, who 
are working day and night to tackle the 
difficult situation. A greater tribute is due to 
our . people who have responded 
magnificently to a difficult situation. When 
we are sorry to find sometimes that some of 
the Government servants in the cities are 
shirking work, it was very refreshing and 
very heartening to find that none of the 
scarcity workers wanted free food or a dole. 
During my tour I saw college students doing 
metal breaking work. In one district I met a 
blind young man. In another district I met a 
poor old woman. And what did they say? 
They said, we do not want any free food, we 
do not want doles, we want work. These are 
the real sons of the soil and they appreciate 
the tremendous effort that the Government is 
making in a difficult situation. I am proud to 
say that several members of my party are 
assisting the Government machinery in a 
difficult situation. I wish I could say the same 
thing about some of the Opposition parties. 
Some of them do go ... 

DR. BHAI MAHAVIR (Delhi): They are 
traitors. Do not expect anything from them. 

SHRI    VITHAL    GADGIL:       Who 
said? I did not say that  .   . 

DR. BHAI MAHAVIR: Your leaders say  
they  are  traitors. 

SHRI VITHAL GADGIL: Some of them 
did go. But for most of you, what is your 
daily time-table? What is your daily 
engagement diary? They start with a morcha 
in the morning, a demonstration by day time, 
a protest fast after a sumptuous lunch, a 
procession by 5 O'clock, a press conference 
in the evening and perhaps a gherao at night. 
That is your solution. Therefore, let un 
consider this as a national task and help our 
people in a  difficult situation. 
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[Shri Vithal Gadgil] 

1   P.M, 
Sir, they like to criticise  ,   .   . 

SHRI BHUPESH GUPTA: The hon. 
Member need say these things unnecessarily. 
Otherwise somebody will say that some of 
the Congress members begin their morning 
with the relief chit and noon with baskets of 
fruits and other things and by the time they go 
to bed they earn lot of money. 

SHRI VITHAL GADGIL: You will get lot 
of time as usual. I was saying that all kinds of 
failures—even failure of rain—are attributed 
to the Government. That is their criticism. 
They conveninetly forget that there are 
failures of this type in other countries like 
Australia, Indonesia and Russia and China. 
Even a highly developed country like Russia 
and a regimented, regime like China have 
both to import food from outside   .   .   . 

SHRI PITAMBER DAS (Uttar Pradesh): 
My friend will excuse me. In those countries 
under such conditions, the Ministers do not 
hast parties to 1,000 or 1,200 people at one 
time. 

SHRI VITHAL GADGIL: The hon. 
Member will have his turn. 

SHRI BHUPESH GUPTA: And some 
Congressmen go there to protest.    They hold 
morchas there. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
WORKS AND HOUSING (SHRI OM 
MEHTA); That relates to functionng of our 
Party. 

 
THE LEADER OF THE HOUSE C6HRI 

UMASHMNKAR DIKSHIT): It is materially 
false. I ask him to prove it. Mostly incorrect 
versions have been given. 

 
THE LEADER OF THE HOUSE (SHRI 

UMA SHANKAR DIKSHIT): That should 
not be part of this debate. Frivolous 
references are being made to something 
which has not happened. 

DR. BHAI MAHAVIR: What are the type 
of references that are being showered from 
that side? 

MR. DEPUTY CHAIRMAN: Let him 
continue his speech. 

SHRI BHUPESH GUPTA: Let us adjourn 
now and tell us after lunch what Shri Naik is 
doing as Chief Minister. 

MR. DEPUTY CHAIRMAN: Let him 
finish his speech. Then we will adjourn. 

SHRI VITHAL GADGIL: I was saying that 
the completion of the various projects that are 
undertaken like the percolation tanks, minor 
irrigation projects and all the rest of that, will, 
I am sure, change the picture of the rural 
economy in a year or two. They will add to 
our productive assets and for a long time to 
come we may not have to face such a 
situation again. Therefore, it is a matter, of 
congratulation for the Government that 
projects of such large-scale nature are 
undertaken in various parts of the country. In 
this connection, I would make a suggestion to 
the Government. There is, what is called, the 
Ganga-Cauvery link up project. As I 
understand it, the project is to lift the waters 
of Ganga near Patna and bring them to the 
South through Mahanadi (and from there to 
Godavari and finally to Cauvery.    It is said 
that the project, 
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if      undertaken.      may    cost    about Rs.  
2,000  crores and will take about 30  years.    
But it    will provide employment to thousands    
of our young engineers.    It     will  employ  
serveral other people  also.    It will provide  a 
network of navigation.      It  will augment our     
food     production.     But above all, it will 
provide almost      a picturesque  and exquisite  
symbol    of emotional  integration   in     this  
country.    If     this  project is  undertaken, it   
may   take   serveral   years.     True. But what is 
the picture it will present?     Imagine   what   
would   happen 30 years later.     The young 
men     of our country, perhaps our children and 
grand-children,  when  they  come    to have a 
dip in the Cauvery river, the   > whole 
panorama of the Indian history will  come  
before  their  eyes.      They   ( will find that the 
waters they hold in their hands reflect the 
essential unity of this country  .   .   . 

(Interruptions) 
Sir, my friends may well consider this 

point. When this project is completed, it will 
be the glory of our engineers and envy of our 
poets. People may think that I am trying to 
be peotic. Even a non-poet almost becomes 
lyrical about it. My Jan Sangh friends may 
perhaps recall what the dream of our ancients 
was. The dream was this: 

"Gangecha Yamunechiva Goda-vari 
Saraswati Narmada Sindhu Cauveri 
Jalesmin Sannidhim Kuru". 

SHRI BHUPESH GUPTA: Sir, now is the 
time to adjourn. Of course he has made a 
good point. 

SHRI VITHAL GADGIL: Therefore, Sir, 
it may be a dream. But many such dreams 
have come true and, therefore, I will urge 
upon the Government to undertake 
immediately this huge and gigantic project. 

Sir, it is said that I am indulging in poetry. 
Perhaps politicians should not indulge in 
that. So, Sir, I will come back to realities. 
The reality is the famine situation and the 
shortage of food. I have already said that this 
will affect several people and it     has 

already affected many. But the measures 
taken by the Government on a very vast 
scale will certainly get us out of the 
difficulties. The failure of the rains has also 
affected our industry indirectly. 

SHRI BHUPESH GUPTA: Sir, we have 
other appointments. Therefore, 1 would 
request you to adjourn now. 

MR. DEPUTY CHAIRMAN: We will 
adjoun at 1-15. 

SHRI BHUPESH GUPTA: Why 1-15?    
You have a fancy for 1-15. 

MR. DEPUTY CHAIRMAN: Let us 
adjourn after ten minutes. 

SHRI    VITHAL      GADGIL:      Sir, failure 
of rains has affected the generation of power 
nad it has also affected industrial production. 
Now, Sir, in this connection, I will invite the 
attention of the Members to that part of the 
President's Address wherein    he has dealt wilh 
the question of industrial production. It is 
common knowledge that without a higher rate    
of industrial  growth this country     will not 
prosper. We have by now taken several 
measures.    For example,    the clarification      
about     the    Industrial Licensing Policy has 
come very timely.    The acceptance of the 
concept of joint sector,     the  expansion  of     
the list of public sector industries and the doing  
away     with  the heavy-investment sectors will 
go a long way    in increasing   our   industrial  
production. The Government's policy in 
coming to the aid of the sick mills and the sick 
units  has assured  employment      and 
production  in      this      country.    The 
Maharashtra       Government       alone spends 
about Rs. 10 crores every year in   order   to   
sustain   production   and employment.      We 
have      by     now brought  almost   all  the   
commanding heights of the economy under 
public management and public control.   The 
President,  who  himself is  a  veteran trade-
unionist,     has rightly  said    in his Address 
that it is for the workers now to pay their 
historic      role    of being in the vanguard of 
the socialist transformation.   Those who are 
organised must remember the plight     of 
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[Shri Vithal Gadeil] those thousands of 
landless labour and the unorganised 
unemployed people. The workers and the 
employers must voluntarily give up strikes and 
lock-outs respectively. In 1971, there were 
2,598 strikes involving 15 lakhs of people and 
the man-days lost were about 1,47,00,000. In 
the same year, the lock-outs were 291, 
involving 21 lakhs of people and the man-days 
lost were 58 lakhs. One day's bus strike in 
Bombay cost the nation Rs. 14 lakhs and one 
'bandh' in Bombay cost the nation Rs. 3 crores 
per day. The need of the hour, therefore, is 
production, more production and more 
production. As the Prime Minister had said 
last year, history will not forgive us if we 
permit any interruption of production on 
account of strikes and lock-outs in the present 
circumstances when our national interest 
demands that we should free ourselves from 
dependence on others. 

The Presndent's Address makes a reference 
to the approach paper. It reflects the basic 
policy of the Government, namely, 
achievement of twin objective: Growth and 
Social justice. It has perhaps for the first time 
adopted a new model, a consumption pattern 
consistent with social growth. It emphasizes 
the need for increasing mass consumer goods. 
It reiterates the need for price satbility and 
control on propertied income. It seeks to have 
new resources and alternatives which should 
be mobilized. And, by and large, I can say that 
this is the correct approach to the Plan. 

I particularly welcome the preparation of 
the Science & Technology plan. It is obvious 
that unless modern technology and science 
are made applicable to agriculture and 
industry, we will not prosper. That is almost a 
national imperative. I do not know how Jan 
Sangh will react to it, because although they 
demand the production of atom bomb they 
have always opposed the  use  of chemical      
fertilizers; 

 they wanted natural manure. Atom Bomb with 
cow dung—that is Jan Sangh Science Plan! 
Sir, the mention of the preparation of science 
and technology plan is a welcome step that  
the  Government  has  taken. 

I am also very happy that the Government 
has decided to establish Newspaper Finance 
Corporation. Our Constitution guarantees to 
its citizens the fundamental right of freedom 
of speech and expression, But this right 
becomes meaningless if big newspapers and 
the media of communication are controlled by 
big business. I vividly remember what 
happened in 1969 in Bombay when the split 
took place in my party. A senior leader of 
Bombay, who is now a member of the 
Congress (O), used to address about a dozen 
people in Greens Hotel or Rotary Club. Next 
morning's newspapers carried three columns 
of his speech complete with box items and 
photographs. The same day, some of us 
addressed huge rallies supporting the Prime 
Minister and her radical policies. In the next 
morning's newspapers there was hardly any 
mention. If there was any mention at all, it 
was no bigger than  a  matrimonial  
advertisement: 

Therefore, it is necessary to strengthen the 
small and medium newspapers and, therefore, 
the establishment of this Corporation is a step 
in the right direction. 

The Address also mentions the events in 
Andhra. What lhas taken place in Andhra is a 
matter of grave concern to all of us. When we 
became independent and free, the first 
problem was how to organize our freedom. 
We decided that political freedom in this 
country should, by and large, be organized on 
the basis of language. The tragedy of the 
situation and the irony of history is that 
Andhra, which was the first linguistic State, is 
yet not fully integrated. A solution has to be 
found. But that solution cannot be found in the 
streets. Let us remember that in parliamentary 
democracy the solution must be found in 
Parliament, because in a parliamentary 
democracy. Parlia- 
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merit must remain the centre of political 
gravity. Let, therefore, peace be restored first. 
Let peace precede dialogue and discussion 
and then only a solution can be found. There-
fore, it is appropriate to appeal to all sections 
of people in Andhra that the supreme 
necessity of the hour is restoration of peace 
and normalcy. 

SHRI VITHAL GADGIL: The Address, Sir, 
also mentions certain other events that have 
taken place and the measures that are 
contemplated. By and large, nobody can have 
any serious objection, unless it is politically 
motivated, to that Address or what it contains. 
But we find today a new trend in politics. New 
forces are emerging. One indication was what 
happened the day. before yesterday, i.e., the 
boycott by five parties. I have heard it said 
that politics makes strange bedfellows. But a 
stranger combination the world has not seen. 
It is a five-party organisation or a front now. It 
is a five-piece political symphony orchestra 
conducted by Mr. Frustration. He is such a 
bad conductor that the people of this country 
have found that the music he has produced has 
neither melody nor harmony. Fortunalely, the 
people of this country are very mature poli-
tically. They are not led away by these kinds 
of alliances or fronts. What an odd 
combination—the Marxists and the Jan Sang 
^PT^ and class struggle T^'Tfrr and Mao 
mixed together. I have never seen an odder 
combination. But let us ignore this because we 
know thai the people of this country are very 
mature and they will not be led by such things. 
Let us march forward in our task of 
reconstruction of this country. Let us involve 
ourselves in the task that is before us because 
unless we go to t)he people and take their 
cooperation, no progress is possible. 

Lastly, I will appeal to all sections of the 
House and all sections of the people in this 
country. With confidence in ourselves and 
faith in future, let us march ahead under the • 
dynamic leadership of Shrimati Indira 

Gandhi. Sir, it is said that many things are 
impossible. But nothing is impossible if there 
is a will and if we enthuse our people. The 
will of the people and their enthusiasm will 
carry us to our goal. 

I will like to end my speech with a 
quotation from our ancients. 

 
(No power can exceed the power of 
enthusiasm. .For a man informed by 
enthusiasm,  nothing  is  impossible). 

MR. DEPUTY CAIRMAN: The 
House stands adjourned till 2.15 P.M. The  
House  then adjourned for lunch at eighteen 
minutes past one of the clock. The House 
reassembled after lunch at   fifteen  minutes 
past   two    of    the clock, MR. DEPUTY 
CHAIRMAN    in ihe 
Chair. 
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"Another indicator of progress was the winning 
in global competition of large contracts for 
items    such    as railroad wagons,  textile 
machinery, and    power generators.    India 
now exports technical   know-how      and 
capital on an increasing scale. It has joint 
industrial projects operating in a number of 
countries in Africa and Southeast Asia.    
Indians are setting up manufacturing plants in 
Thailand Afghanistan, Ghana, Yugoslavia, and 
Luxemburg,  just  to   name %a   few These 
firms produce a wide range of products—
textiles,     iron   and steel, electrical goods, 
bicycles, paper pulp^ trucks,  tractors,   asbestos    
cements, pharmaceuticals, pesticides, air con-
ditioners,    refrigerators,      precision tools, 
plastics, chemicals, clocks and others." 
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The Congress invites the nation's 
scientists and Technologists to give their 
best to accomplish these exciting tasks of 
momentous importance and assures them 
that it would be its constant endeavour not 
only accord them positions of standing and 
responsibility but involve them intimately 
in the processes by which governmental 
decisions are taken and implemented as 
early as possible. 

 

SHRI N. G. GORAY: Are you reading from 
the Green Book? 
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SHRI HARSH DEO MALA VI A: Which 
Green Book? Yahya Khan's? 

SHRI N. G GORAY: No; the one 
circulated. 

SHRI HARSH DEO MALAVIA: There is 
a Green Book of Yahya Khan. I thought you 
were referring to that. 
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"For historical reasons, freedom, in many 

systems has come to mean more freedom 
for the big, the strong and the propertied 
rather than for the smallerman. This 
tendency has received support from 
conservative 'judicial pronouncements. In 
our own country, freedom of the press is 
being used to further property interests and 
protection of the courts is sought, for our 
part, we do recognise the right of a 
newspaper to champion any issue. But we 
feel that it would be useful, even in these 
days of advertisement dominance, to 
maintain a distinction between the editorial 
room and business office. The proposal to 
diffuse economic concentration in industry 
which we are discussing will not by any 
means limit an editor's freedom to criticise 
Government." 
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SHRI N. G. GORAY: What was the 
Government doing? Was not the Government 
party to this PL-480? 

SHRI HARSH DEO MALAVIYA: That is 
not the question, Sir. We shaii talk it later. 
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MR. DEPUTY CHAIRMAN: There are 
312 amendments. Amendments No. 1 to 20, in 
the name of Dr. Bhai Maha-vir. He is not 
here. Amendments No. 21 to 27 and 30, 31 
and 32—Mr.. Mathur. 

*SHRI        JAGDISH PRASAD 
MATHUR (Rajasthan): Sir, I move 
amendment No 21 to 27 and 30, 31 and 32. 

21. That at the end of the motion, the 
following be added, namely: — "but regret 
that the Address makes no mention of the 
persistent failure of Government policies in 
regard to controlling the continu- 

*The Amendments from 21 to 27 and from 
30 to 32 also stood in the names of Shri 
Pitamber Das, Shri Om Prakash Tyagi, Shri 
Prem Manohar, Shri Jagdambir Prasad Yadav, 
Shri Man Singh Varma and Dr. Bhai Maha-
vir. 
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ous rise in prices of essential consumer 
goods which are necessary to fulfil the 
minimum needs of the day to day life." 

22. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address makes no 
mention of the failure of Government in 
early presentation of the Report of the 
Third Pay Commission." 

23. That at the end of the moton, 
the following be added,    namely: — 

"but regret that the Address contains 
no declaration in regard to formation of 
separate States of Andhra and 
Telangana." 

24. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address makes no 
mention of the failure of Government in 
the context of the enormous loss of cattle 
wealth and the widespread starvation re-
sulting from the conditions of drought 
and acute shortage of foodgrains in 
Maharashtra, Rajas-than, Gujarat, 
Mysore and other parts of the country." 

25. That at the end of the motion, 
the followng be added namely: — 

"but regret that the Address make:- no 
mention of the dismal fa;]ure of the 
special compaign launched by 
Government for plentiful production in 
the Rabi crop." 

26. That at the end of the motion, the 
following be added,    namely: — 

"but regret that the Address makes no 
mention of the   policies 

of Government responsible for economic 
stagnation and steep fall in the pace of 
development". 

27. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address makes no 
mention of the dilemma of Government 
in regard to the increasing 
unemployment in the rural areas and 
among the educated." 

30. That at the end of the motion, 
the following be added namely: — 

"but regret that the Address does not 
express deep resentment over the ban 
imposed on the sacred books like 
Shrimad Bhagwad Gita and Upnishads 
etc. by Turky." 

31. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address does not 
express surprise on the Chief Minister of 
Haryana, Shri Bansi Lai being given a 
clean chit even after substantial 
allegations having been made against 
him by 120 Members of Parliament," 

32. That at the end of the motion, 
the following be added namely: — 

"but regret that the Address makes no 
mention of the necessity for complete 
change in the priorities in regard to 
investments under the Fifth Five Year 
Plan in favour of small irrigation 
schemes, small scale industries and a 
balanced nuclear technology." 

MR. DEPUTY CHAIRMAN: Amend-
ments Nos. 28 and 29 in the name of Mr. 
Pitamber Das. He is not here. 

Amendments Nos. 33 to 46 in the name of 
Mr Om Prakash Tyagi. He is not here. 
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[Mr. Deputy Chairman] 
Amendments Nos. 47 to 56 in the name of 

Mr. D. L. Sen Gupta. He is not here. 

SHRI V. K. SAKHLECHA: Sir, I move 
amendments Nos. 57 to 65. 

57. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address does not 
take note of the demand of the people 
for forming separate States of Andhra 
and Telengana." 

58. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address does not 
condemn the nationalisation of the 
whose-sale trade in foodgrains and 
forcible procurement and levy to be 
imposed on the farmers." 

59. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address does not 
throw proper light on the failure of the 
Government in tackling the acute 
problems of scarcity of foodgrains and 
ever rising prices and does not make 
right assessment of the resentment and 
discontent prevailing among the 
people." 

60. That at the end of the motion, 
the following be added, namely: — 

"but regret that no mention has been 
made in the Address taking any effective 
measures to eradicate corruption 
prevalent in the Government 
administration and also does not make 
any mention of the connivance of the 
Central Government in the ever 
increasing corruption in the States and at 
the Centre for instance export of oil-
cakes was banned from Madhya Pradesh 
with the approval of the Central Govern-
ment whereas out flow of groundnuts 
etc, was continuing there and this ban 
had been got imposed by two or three 
businessmen for their self-
aggrandizement and 

against the interests of the State and the 
country by offering huge amount of 
money to the persons in authority in 
Madhya Pradesh." 

61. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address makes no 
mention of the failure of the Central 
Government in taking effective 
measures to check the ever deteriorating 
law and order situation in the country." 

62. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address makes no 
mention of the fact that in order to 
appease Pakistan, the army was 
withdrawn from the occupied areas of 
Pakistan against the interests of the 
country whereas in Pakistan even at pre-
sent poisonous propaganda is being 
made against India and hectic 
preparations for war are on and that 
country is not implementing the Simla 
Agreement." 

63. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address does not 
make any mention to the fact that there is 
anarchy in the field of education and the 
entire lot of the youth is agitated on 
account of the acute problem of 
unemployment as the Government have 
failed to take any measure  in  this  
regard." 

64. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address fails to 
condemn the addition in the Council of 
Ministers hereby increasing the 
expenditure of the Central Government 
as against the appalling famine 
conditions prevailing in the country on 
account of which the poor are finding it 
hard to get foodgrains and the people are 
suffering from starvation and the poor 
'Adivasis' are dying  of hunger." 
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65. That at the end of the motion, the 
following be  added, namely: — 

"but regret that the Address does not 
reflect any real desire of the Government 
to ameliorate the lot of the poor whose 
helplessness remains to be the same 
even today and it does not make any 
mention of the fact that the favouritism 
and nepotism is rampant; no heed is paid 
to the poor; only verbal sympathy is 
expressed to the poor but no relief is 
made available to them; neither land is 
given to them for cultivation or house-
building nor jobs are provided to them 
and neither education is imparted to 
them nor they are provided with medical 
facilities." 

MR. DEPUTY CHAIRMAN: Amend-
ments Nos. 66 to 88 in the name of Shri J. P. 
Yadav.   He is not here. 

SHRI N. G. GORAY (Maharashtra): Sir, I 
move amendment No. 89. 

89. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address has 
totally failed to correctly evaluate the 
internal situation in the  country." 

SHRI BABUBHAI M. CHINAI: 
(Maharashtra): Sir, I move amendment No.  
135. 

135. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address holds of 
no reasonal promise of holding the price 
rise and increasing employment 
opportunities."' 

SHRI MAHAVIR TYAGI (Uttar 
Pradesh): Sir, I move amendment No.  137. 

137. That at the end of the motion, the 
following be added, namely: — 

"but regret to note that the Address 
does not take a serious view of the 
deteriorating condition  of    law   and  
order    in the 

country, particularly, in the dreas under 
President's Rule." 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I move Amendments Nos. 138 to 298 and 
306 to 312. Altogether they are 168 
Amendments. 

Only one correction I have to make with 
regard to Amendment No. 193. On page 8—
List No. 3—in that Amendment it should be 
"tenancy ownership rights". There are other 
minor suggestions which I have given to the 
office and they will do it. 

138. That at the end of the motion, 
the following be added, namely: — 

"but regret to note that in glaring 
contrast to the fan-fare and pageantry 
which accompanied the President's 
arrival at the Central Hall of Parliament, 
the Address delivered is altogether a 
colourless ritual." 

139. That at the end of the motion, 
the following be  added, namely: — 

"but regret to note that the Address is 
not only insipid and uninspiring but a 
pitiable essay in smug complacency and 
self-deception." 

140. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address is a 
remarkable example of how not to 
objectively assess and analyse the 
prevailing economic situation in the 
country and is baren of any promise for 
even the minimum necessary policy 
changes to curb the exploiting classes or 
improve the living condition of the 
masses." 

141. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address instead of 
being self-critical is self-justificatory in 
the extreme." 

142. That at the end of the motion, 
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the following be added, namely: — 

"but regret to note that the slogan of 
'garibi hatao' has not found even an echo 
in the bureaucratic idiom and that 
rigmarole and platitudes take the place 
of a firm commitment for concrete 
measures for implementing the slogan." 

143. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address is yet 
another documentary proof that the 
Government is not at all serious about 
implementing the election pledges of the 
ruling party." 

144. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address does not 
take into account either the revival of a 
new 'Grand Alliance' of Rightist forces 
in the country or the situation including 
popular frustration and discontent which 
these forces are seeking to exploit to 
further their short-term and long-term 
objectives." 

145. That at the end of the motion, 
the following be  added,  namely: — 

"but regret that the Address while 
warning the country against violence 
does not pay any attention to the fact 
that having been defeated in the normal 
democratic processes and in the 
elections the Rightist and communal 
forces are now trying to work up region-
alism, separatism, linguism and even 
communalism to rouse passions in order 
to engulf the country in disruption and 
chaos to suit their ends." 

146. That at the end of the motion, 
the following be  added, namely: — 

"but regret to note that the Address   
does  not  recognise  that 

the Rightist counter-offensive poses a 
threat not only to the cause of the 
working people and democracy but even 
to the integrity and unity of the 
country." 

147. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address does not 
show any understanding of the 
developments in Andhra Pradesh in its 
larger perspective as an integral part of 
the strategy of Right reaction which has 
been routed in elections but is far from 
uprooted in the socio-economic life of 
the country." 

148. That at the end of the motion, 
the following be  added,  namely: — 

"but regret to note that the Address 
does not give a clear and categoric 
assurance that the integrity and unity of 
Andhra Pradesh shall be preserved and 
that the game of the vested interests and 
Right reaction thus defeated." 

149. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address does not 
point out that the separatist movement in 
Andhra Pradesh with all its violence and 
terrorism has been engineered by 
landlords, wholesalers and other vested 
interests with a view to preventing land 
ceilings and other progressive measures, 
such as wholesale take over of food-
grains, nationalisation of public 
transport  etc." 

150. That at the end of the motion, 
the following be added,  namely: — 

"but regret that 'the Address does not 
take note of the fact that some Rightist 
communal parties and other elements 
have entered 
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into the separatist movement with a view 
to advancing not only the nefarious ends 
in Andhra Pradesh but also the aims of 
counter-revolution and reaction on the 
national plane." 

151. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address does not 
take serious note of the mischievous 
slogan which has j been raised by some 
Rightist parties and others for the appoint-
ment of a second State Reorganisation 
Commission and for fragmenting the 
country into 40 or 50 States, their intention 
being to divert public attention from the 
urgent economic issues and demands of 
the masses." 

152. That at the end of the motion, 
rthe following be  added,  namely: — 

"but regret that the Address does not 
take note of the fact that certain people 
belonging to the Rightist reactionary 
parties were admitted to the ruling Con-
gress party for sheer opportunistic reasons 
and that these elements now are in the 
forefront of separatist violence and chaos."   
' 

153. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address does not 
take a correct lesson from the fact, as 
seen in Andhra Pradesh, that the 
political stability does not depend on a 
mere majority in the legislature when 
especially such majority is comprised of 
reactionaries and agents of vested 
interests." 

154. That at the end of the motion, 
'the following be  added, namely: — 

"but regret that the Address does not 
take note of the fact that the 
Administration in Andhra Pradesh failed 
miserably in dealing with the situation 
and that some top bureaucrats became 
themselves abettors of the separatist 
movement in many places." 

155. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address does not 
show the necessary awareness that any 
unprincipled concessions to the 
separatist under whatever pretext is 
bound to encourage the forces of dis-
ruption and separatism all over the 
country," 

156.. That at the end of the motion, the 
following be added,  namely: — 

"but regret that the Address does not 
recognise in due measure the 
significance of defeating the separatist 
movement in Andhra Pradesh if 
separatist disruption has to be prevented 
from raging its ugly head in other parts 
of the country." 

157. That at the end of the motion, the 
following be added,  namely: — 

"but regret that the Address does not 
call upon the nation to take the 
separatist movement in Andhra Pradesh 
as a challenge to the integrity and unity 
of the country as well as to the cause of 
democracy and progress." 
153. That at the end of the motion, the 

following be added, namely:— 
"but regret that the Address does not 

show any sign of concern that it is from 
the ruling party itself the voice of 
separation was largely  raised." 

159. That at the end of the motion, the 
following be  added,  namely: — 

"but regret that the Address while 
referring to the situation Andhra Pradesh 
does not differentiate between the 
landlords and other vested interests as 
well as the Rightist and communal 
forces who inspired and instigated the 
separatist movement on the one hand 
and those others among the student 
community and government employees 
the unfortunately fell a victim to it on the 
other." 
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160. That at the end of the motion, the 

following be added, namely: — 

"but regret that while understandably 
suggesting "calm and rational 
discussion" the Address" does not 
emphasise that the main purpose of such 
discussion will be to find a solution 
within the framework of integrity and 
unity of Andhra Pradesh and in parti-
cular within the framework of Prime 
Minister's 5-point formula." 

161. That at the end of the motion, 
the following be added, namely: — 

"but regret that while calling upon the 
people of Andhra Pradesh to cooperate 
fully with the government in finding a 
peaceful solution which is a correct 
appeal the Address does not at the same 
time specifically stress the importance of 
such a common and co-operative effort 
to preserve and safeguard the unity of 
Andhra Pradesh and thus ensure that the 
forces of balkanisation are not let loose 
in the country in the name of another 
round of unprincipled and undemocratic 
Estates   Reorganisation." 

162. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address does not 
pay tribute to the inte-grationists in 
Andhra Pradesh who have heroically 
withstood terror and onslaughts of the 
separatists and held aloft the banner of 
unity even at the risk of their life and 
property." 

163. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address does not 
take note of the encouragement by the 
ruling party in Tamil Nadu to the 
separatist movement in Andhra Pradesh 
and its slogan of State autonomy 
bordering separatism as well as joint-
government at the centre." 

164. That at the end of the motion, 
the following be  added, namely: — 

"but regTet that the Address does not 
take note of the slogan which has been 
raised by the separatists with indirect 
and direct support of ruling party in 
Tamil Nadu for pitting South against 
North in the name of ending the 
domination of the North." 

165. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address does not 
even take note of the anti-national 
demand of separation of South from 
North which has been raised by some 
leaders of the Andhra separatist move-
ment." 

166. That at the end of the motion, 
the following be  added, namely: — 

"but regret that while calling upon 
Parliament to "take stock .1 of the problems 
that the nation faces and give guidance to the 
people" the Address does not itself display the 
elementary forthrightness to practice what it 
preaches." 

167. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address totally 
and inexcusably underestimates the 
havocs the continued rising prices are 
causing on the life of the common man 
while the government goes on dolling 
out its nauseating and meaningless 
promises to hold the price line parading 
its so-called measures which have 
proved to be utterly ineffective." 

168. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address shows a 
lack of courage and even honesty on the 
part of the government to admit its 
monumental failures on the price front 
or to pinpoint the real causes be- 
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hind runaway prices, not to speak of 
taking effective measures against them." 

169. That at the end of the motion, the 
following be added,  namely: — 

"but regret that the Address does not 
take note of the fact that after a rise of 
more than 12 per cent in the wholesale 
price index during 1972 the price graph 
is rising again in the first two months of 
1973." 

170. That at the end of the motion, the 
following be  added, namely: — 

"but regret that the Address does not 
single out the main cause of rise in 
prices viz., the existing grip of 
monopolists on our economy nor does it 
propose any measure to check the 
speculative and similar other operations 
which boost prices." 

171. That at the end of the motion, the 
following be  added, namely: — 

"but regret that the Address does not 
criticise the attempt in certain quarters to 
justify the rise in prices by attributing it 
to the influx of refugees from East 
Bengal and the brief Indo-Pak war." 

172. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address does not 
even give an assurance that the credit 
policy of the bank will be changed in 
order to prevent speculative advances 
and ether encouragement to price 
speculation." 

173. That at the end of the motion, the 
following be  added, namely: — 

"but regret that the Address does not 
take note of the failure on the part of the 
Government to formulate a policy for 
the State take over of the wholesale 
trade in    foodgrains  and    other 
essential commodities." 

174. That at the end of the motion, the 
following be added, namely: — 

"hut regret that the Address overlooks 
the fact that even the declared policy in 
favour of take over of the wholesale 
trade in rice and other foodgrains is not 
being implemented by several State 
Governments and that some of them like 
the Governments of "West Bengal, 
Rajasthan, have openly come out against 
the takeover." 

175. That at the end of the motion, the 
following be  added, namely: — 

"but regret that the Address does not 
take serious note of the failure of the 
Food Corporation of India to implement 
even its own modest target for kharif 
procurement." 

176. That at the end of the motion, the 
following be  added, namely: — 

"but regret that, while referring to a 
system of public system the Address 
does not show any interest in: the 
urgency of the nationalisation of cotton, 
sugar, essential drugs and similar other 
commodities of common consumption 
which is required to ensure the success 
of an effective network of public  
distribution  system." 

177. That at the end of the motion, the 
following be  added, namely: — 

• "but regret that the Address does not 
take note of the fact that no effective 
steps have been taken against big 
hoarders and profiteers nor even to 
discover hoarded stocks of foodgrains, 
cloth and other essential commodities." 

178. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address does not 
indicate any price policy whatsoever for 
holding the price line." 
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179. That at the end of the motion, 

the following be  added,  namely: — 

"but regret that the Address does not 
show any concern at the fact that at the 
production level monopolists are 
boosting prices by taking advantage of 
their system of cost accountancy and 
by exerting their influence with the 
Tariff Commission." 
180. That at the end of the motion, 

the following be  added,  namely: — 
"but regret that the Address does not 

show any understanding of the problem 
of the government employees as well as 
the employees in the public sector who 
should be supplied from the 
Government shops essential com-
modities at fair prices, especially in 
view of the rising cost of living." 

181. That at the end of the motion, 
the following be  added,  namely: — 

"but regret that the Address does not 
see that in order to make the coarse and 
medium varieties of cloth available to 
the consumers at reasonable price the 
production of fine and super-fine cloth 
have t0 he drastically reduced and even 
in some cases stopped." 

182. That at the end of the motion, 
the following be  added,  namely: — 

"but regret that the Address does not 
take note of the fact that agricultural 
producers dp not get a fair price for 
their produce they have to pay high 
prices not only for the consumer goods 
but also for other essential articles 
needed for cultivation." 
183. That at the end of the motion, 

the following be  added, namely: — 

"but regret that the Address does not 
show concern at the delay in the 
submission of the Report of the 3rd Pay 
Commission nor does it give an assurance 
-that Interim relief will be granted   I 

to  the  Central  Government  em-
ployees." 

184. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address does not 
show proper grasp of the magnitude of 
the problem of unemployment in the 
country including growing 
unemployment among the educated 
youths." 

185. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address does not 
call upon the Government even to check 
the growth in unemployment which will 
be of the order of well over 15 million, 
2.6 million being educated unemployed 
persons." 

186. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address is not 
aware of the fact that in a developing 
country like ours nearly 100,000 
engineers and diploma holders are 
without employment today." 

187. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address is not alive 
to the serious social implications of the 
present phenomena of snow-balling 
unemployment which is always exploited 
by the reactionary forces in the political 
life and also by the monopolists in 
economic life to keep the wages down 
and earn high profits." 

188. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address is totally 
oblivious of the disguised unemployment 
and even underemployment  in  the   
country." 

189. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address does not 
seem to be aware of the 
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fact that the Government have spent 
only Rs. 30 crores out of Rs. 50 crores 
allocated for the so-called 'Crash 
Programme' against unemployment." 

190. That at the end of the motion, 
the following be  added,  namely: — 

"but regret that the Address does not 
take adequate notice of the fact that in 
many States even the existing and 
amended ceiling laws are not being 
implemented in the interest of the 
toiling peasantry." 

191. That at the end of the motion, 
the following be  added,  namely: — 

"but regret that the Address prefers 
to be blind to the fact that in States like 
West Bengal, Bihar and so on a large 
number of share-croppers have already 
been evicted and that thousands of 
cases, especially in West Bengal, are 
pending against the peasants." 

192. That at the end of the motion, 
the following be  added, namely: — 

"but   regret   that   the   Address 
does not give any direction to the    
States  that   the   harassment   and    
persecution     of    the peasants as    
well as the fraud on the existing 
land reforms must at all costs be 
presented  as   a    major    national 
policy." x 

193. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address does not 
show any keeness for giving tenancy 
rights to the peasants which is of 
paramount importance in the context of 
agrarian reforms." 

194. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address does not 
direct at the Governments like that of 
West Bengal that the cases pending 
against thousands of peasants should be 
forthwith withdrawn, if necessary 

by  changing  the  existing  procedural 
and other laws." 

195. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address does not 
show any eoncern for the millions of 
Harijans who are subjected not only to 
intense economic exploitation but also 
social oppression." 

196. That at the end of the motion, 
the following be  added,  namely: — 

"but regret that the Address does not 
stress the urgency of providing minimum 
living wage to agricultural labourers as a 
matter  of national policy." 

197. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address does not 
take note of the.grievances of the toiling 
peasantry that they are not supplied with 
necessary credits, fertilisers, seeds and 
other inputs for improving agricultural  
production." 

198. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address does not 
take note of the heavy indebtedness of 
the peasantry nor does it propose any 
measure to relieve substantially this 
terrible debt  burden  on it." 

199. That at the end of the motion, 
the following be added, namely: — 

"but regret that the Address while 
referring to 7 per cent growth in 
industrial production forgets the fact that 
this is computed on the basis of the low 
figure of 4 per cent increase in the rate of 
growth in  1971." 

200. That at the end of the motion, 
the following be  added,  namely: — 

"but regret that the Address fails to 
take serious note of the fact  that  the  
Fourth  Five  Year 
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Plan has failed to ensure 8 to 9 per cent 
rate of industrial growth." 

201. That at the end of the motion, 
the following be  added, namely: — 

"but regret that the Address misses 
the seriousness of the situation created 
by the continued stagnation of the 
industrial economy on the one hand and 
regional imbalances on the other." 
202. That at the end of the motion, 

the following be  added, namely: — 
"but regret that the Address fails to 

note that for bottle-necks and 
obstruction as well as lack in industrial 
growth the main responsibility must be 
fixed on monopoly capital and the 
policies which feed it." 

203. That at the end of the motion, 
the following be  added,  namely: — 

"but regret that the Address does not 
still realise that for the rapid and 
balanced industrial development of the 
country the concerns belonging to the 75 
monopoly houses have got to be 
nationalised." 

204. That at the end of the motion, 
the following be  added,  namely: — 

"but regret that while the Address 
refers to industrial licencing policy it 
forgets that notwithstanding the 
Industrial Policy Resolution, 1956, 
which is the basis of the present 
industrial policy decisions the 75 
monopoly houses and especially the 
Tatas and Birlas have grown enormous-
ly and along with them the malpractices 
and other anti-national operations of the 
big business." 

205. That at the end of the Mo 
tion, the following be added, 
namely: — 

'but regret that the Address does not 
see the necessity c£ reformulating a 
radical industrial policy  for    the    
country    which 

must have a clear anti-monopoly 
direction and also at the same time 
provide for nationalisation of vital 
industries including some   consumer   
industries." 

206. That at the end of the motion, 
the following be added, namely.— 

"but regret that the Address does not 
take note of the fact that the latest 
industrial policy permits monopoly 
capital or large business houses to enter 
even the enlarged core sector of 
industries." 

207. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address does not 
give a clear assurance that the 
monopolists who should be eliminated 
from our economy are not going to be 
allowed to enter into the so called joint 
sector  with  the   State." 

208. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address does not 
note the failure of the Government even 
to convert the loans from the 
Government and other public financial 
institutions to monopoly concerns into 
equities held by Government or such 
institutions." 

209. That at the end of the 
Motion, the following be added, 
namely: — 

"but regret that the Address does not 
take serious note of the tendency in the 
ruling circles of some States to offer new 
concessions to monopolies in the name of 
industrial expansion, development of 
backward regions or reducing 
unemployment." 
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210. That at the end of the Motion, the 
following be added, namely: — 

"but regret that the Address does not 
even show concern at the exploitation and 
plunder by foreign private capital mainly 
British, Amercian and West German 
which with investment of nearly Rs. 1400 
crores is pumping out of the country 
every year Rs. 60 to 80 crores, if not 
more, as profits, commissions, dividends, 
interests, etc." 

217. That at the end of the 
Motion, the following be added, 
namely: — 

"but regret that the Address does not 
take note of the fact that both the MRTP 
Act and Monopolies Commission have 
proved an eyewash without having any 
positive impact on the economic   
situation." 

218. That at the end of the 
Motion,    the following    be    added, 

namely:— 

"but regret that the Address does not 
take note of the fact that actions against 
the Birlas and Goenkas are being need-
lessly delayed giving rise to the suspicion 
of pressures and influence  in high  
quarters." 

219. That    at   the    end    of    the 
Motion,    the following    be    added, 
namely: — 

"but regret that the Address is not 
worried at the fact that in certain ruling 
circles monopolists have established their 
very close contacts with the result that 
there is an attempt not only to give them 
more concessions but to suppress the 
demand within the ruling party for action 
against monopoly capital." 

220. That at the end of the 
Motion, the following be added, 
namely: — 

"but regret that the Address does not 
take note of the fact that certain sections 
of the monopolists have developed close 
contacts with top bureaucrats at different 
key places with the result that even the 
declared policies of the Government are 
being  sabotaged." 

221. That at the end of the 
Motion, the following be added, 
namely: — 

"but regret that the Address does not 
take note of the fact that collusion 
between the monopolists and certain 
influential politicians including some 
wielding power have resulted in growth 
of corruption in public life." 

222. That at he end of the 
Motion, the following be added, 
namely: — 

"but regret that the Address does not 
acknowledge the necessity of 100 per 
cent nationalisation of our import trade." 

223. That at the end of the 
Motion, the following be added, 
namely: — 

"but regret that notwithstanding heavy 
foreign debt burdens the Address does 
not give any indication declaring a 
moratorium on repayment of such 
foreign debts involving foreign exchange 
expenditure." 

224. That   at   the   end   of   the 
Motion,     the following      be    added, 

namely: — 

"but regret that the Address does not 
take note of the pressure tactics of USA 
and other partners   of    the    so-called    
Aid 



251 Motion of Thanks       [ RAJYA SABHA ]                    on President's Address    252 

[Shri Bhupesh Gupta] India  Consortium 
with a view to influencing   India's   policy   
in  the direction   which   would   suit    the 
designs of neo-colonialism." 

225. That at the end of the 
Motion, the following be added, 
namely: — 

"but regret that the Address i does not 
show any awareness of j the magnitude of 
the black money operating in the country, 
nor does it indicate any measure like 
demonetisation of higher denomination 
notes which has become extremely  
urgent." 

226. That at the end of the 
Motion, the following be added, 
namely: — 

"but regret that the Address does not 
take note of the fact  that even now 
monopolists have their place-men in the 
public sector banks and that they use these 
men for securing unjust credits at the cost 
of the weaker sections of our economy." 

227. That at the end of the 
Motion, the following be added, 
namely: — 

"but regret that the Address does not 
take note of the fact that the bank 
advance to the sugar magnates were 
largely responsible for speculation in 
this commodity and for other 
malpractices." 

223. That at the end of the Motion, the 
following be added, namely: — 

"but regret that the Address does not 
even promise an early introduction of 
the Press Bill for diffusion of newspaper 
ownership and for delinking the press 
from industrial houses which has been  a  
long-standing  demand of 

the public and journalists in the country 
and to which the Government itself stands 
committed." 

229. That at the end of the 
Motion, the following be added, 
namely: — 

"but regret that the Address does not 
lay down the guide-line for the 
formulation of a new industrial relations 
policy in which the recognition of unions 
by secret ballot, the right of collective 
bargaining, no compulsory arbitration or 
third party interference in industrial dis-
putes and right to strike must be fully and 
unreservedly accepted as fundamental 
demo-cractic right of the working class." 

230. That at the end of the 
Motion, the following be added, 
namely: — 

"but regret that the Address does not 
give an assurance of the attempts on the 
parts of the Government spokesmen to 
canvass public opinion for freezing wages 
in the name of various policies or 
otherwise by linking up  wages  to  
production." 

231. That at the end of the 
Motion, the following be added, 
namely: — 

"but regret that the Address does not 
see that in some cases the real wages of 
the working people  have  remained   
stagnant." 

232. That at the end of the 
Motion, the following be added, 
namely: — 

"but regret that the Address Joes not 
promise any recasting and and revision of 
the entire wage structure to ensure a need 
based minimum wage with a D.A. 
guaranteeing    full    neutralisation 
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and a minumum wage of Rs. 250 and   
to   arrest   consumers'   price 
index." 

233. That at the end of the Motion, the 
following be added, namely: — 

"but regret that the Address does not 
promise that the minimum 8.33 percent 
bonus shall be made permanent and also 
extended to all areas of employer and  
employee  relations." 

234. That at the end of the Motion, the 
following be added, namely: — 

"but regret that the Address does not 
show the necessary sympathy for the 
working class in respect of their wages 
when it is admitted that the share of the 
wage in the total cost of production has 
fallen and the value added by the 
manufacture has gone up while the 
benefits resulting therefor have been 
unduly and unjustly benefitted the  
employers." 

235. That at the end of the 
Motion,   the   following   be   added, 

namely: — 

"but regret that the Address does not 
ta*ke note of the tendency in certain 
official quarters to encourage unions 
who are ready to oblige the employers 
and the managements instead of 
honestly representing the interests of the 
workers and employees." 

236. That at the end of the 
Motion, the following be added, 
namely: — 

"but   regret   that   the   Address does  
not take note of    the    fact that in some 
cases certain unions are being used even 
by the public   sector   managements   in   
order  I to obstruct the growth of normal  I 
and   genuine   trade    union    acti-    
rities." 

243. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address does not 
make any promise that all the closed mills 
and factories will be opened and if 
necessary will be nationalised in order to 
ensure their functioning." 

244. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address does not 
call upon the Government to curb 
industrial profits by necessary legislations 
and (other administrative   measures". 

245. That at the end of the 
motion the following be added 
namely: — 

"but regret that the Address does not 
see the necessity of improving the salaries 
and service conditions of the scientific 
and technical cadres while reducing the 
fat salaries now given to the senior 
officers belonging to the IAS and the 
former ICS." 

246. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address while 
referring to the Approach to the Fifth 
Five Year Plan does not take note of the 
serious shortcomings  of the  document." 

247. That at the end of motion, 
the  following  be  added,  namely: — 

"but regret that the Address does not 
show that the Government has learnt 
anything from the failures of Third and 
Fourth Five Year Plans or from the 
capitalist   planning    in    general" 

248. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address does not 
give any policy directions   for   the  
Planning  Commis- 
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[Shri Bhupesh Gupta], sion when it is 
wellknown that the Approach to Fifth 
Five Year Plan does not have yet the 
guidelines for formulating the full plan." 

249. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address does not 
realise that no planning in India can be 
successful on the lines  of capitalist 
planning." 

250. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address instead of 
providing radical reorientation to 
approach to planning accepted whatever 
has been stated in the Approach docu-
ment." 

251. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that while correctly 
speaking about self-reliance the Address 
does not indicate the basic policies 
which are essential for  achieving  that  
approach." 

252. That at the end of the 
motion, the following be added, 
•namely: — 

"but regret that the Address does not 
set before itself the task of achieving 
economic! independence which means 
that Indian economy must not only be 
free from foreign exploitation but also 
from the tantacles of the world  capitalist  
economy." 

253. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address does not 
give a call for achieving self reliance and 
economics independence on ,the basis of 
vigorous anti-imperialist, anti-feudal and 
anti-monopoly measures.." 

254. . That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address does not 
recognise the urgency of disbanding the 
top bureaucracy which is not committed 
to progressive measures and which 
maintains close liaison with big money 
and replacing it by officers who are 
committed to radical   social  objectives." 

255. That  at  end of the    motion, 
the following   be   added, namely: — 

"but regret that the Address does not 
even take note of the fact that at the 
annual session of the ruling party 
recently held at Vidhan Nagar (Calcutta) 
strong voice was expressed against 
bureaucracy and bureaucratic   
obstruction   and  sabotage." 

256. That  at      the    end of      the 
motion  the  following      be     added, 

namely: — 

"but regret that the Address does not 
take due note of the serious power crisis 
in the country which has been brought 
about by bureaucracy and in collusion 
with certain monopolists and vested 
interests." 

257. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address does not take 
note of the crisis and unrest in academic 
world expressed recently in the strike 
and other forms of actions of teachers of 
Punjab, Haryana, Rajasthan and other 
places." 

258. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address does not 
show any sympathy and understanding 
of the problems of the students and 
teachers in the 
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country when it is called upon the 
Government to bring about necessary 
policy changes in order to reorient and 
democratise our entire education and 
educational system." 

259. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address does not 
show concern to the fact that right in the 
capital of India the teachers of Haryana 
are humiliated and prosecuted when they 
should get relief from the Government 
and their demands should be met." 

260. That at the end of the motion, the  
following be added,  namely: — 

"but regret that the Address does not 
show any sympathy for thousands of 
political prisoners who are generally 
known afl Naxalities prisoners who have 
been under detention for long without 
trial or whose cases are pending for 
years" 

261. That at the end of the 
motion, the following be added, 
namely: — 

"but regret that the Address does not 
show any awareness of the Governments' 
earlier assurance that Naxalite problem 
should be politically tackled." 

262. That at the end of the 
motion, the following be added, 
namely: — 

"but   regret   that   the   Address does   
not   show   any   concern   at the fact that 
the Maintenance of Internal  Security   
Act  and  other 'repressive  measures   are      
being used      against     these      political 
workers and    others in a     manner 
which undermine the     very foundation  
of democracy  in  addition depriving these      
political workers of their liberty." 

2032 RS—9. 

263. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address does not 
pay any heed to the demand of 
responsible public opinion in the country 
that political detenue like the Naxalities 
should either be brought to trial or 
forthwith released from detention." 

264. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address does not 
show due awarnes-3 of the fact that the 
communal propaganda is still continuing 
in the country and incitement to com^ 
munal ill-will and violence". 

265. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address does not 
pay any heed to the demand of Nepali 
speaking people for inclusion of the 
Nepali language in the 8th Schedule t» 
the   Constitution." 

266. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address does not 
show due awareness of the necessity of 
giving more economic powers to the 
States i« order to enable them to carry 
out the developmental activities." 

267. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address does not 
take note of the unfortunate 
developments in Ori-ssa in which some 
people hare incited classes between 
Bengalees and Ariyas." 
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[Shri Bhupesh Gupta]. 
268. That at the end of the 

motion, the following be added, 
namely;— 

"but regret that the Address does 
not make correct assessment of the 
motivations behind the so-called 
improvement of relations between 
China and USA or between  China 
and Japan." 

269. -That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address entertains 
an illusion about improving the 
understanding co- | operation with USA 
when that country basically maintains 
anu-India position." 

270. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the address while 
correctly expressing satisfaction at the 
Paris Peace Agreement in Vietnam, 
does not take note of the fact that 
Saigon regime and the USA are already 
violating the terms of the Agree • i 
ment." 

271. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address while 
rightly welcoming the Agreement in 
Vietnam does not pay tribute to the 
brave Vietnam people; whose 
sacrifice, sufferings and valour has 
made the Paris Peace Agreement 
possible and to whom the President of 
the ruling party and the leaders of the 
Government had earlier paid whole-
some tribute." 

272. That    at    the     end   of    the   | 
motion,    the    following    be added, 
namely:— 

"but    regret that the    Address does not. 
give any indication that Tndia  would send 
Ambassador to Cuba    and     also    
develop  trade       relations with that 
country." 

273. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that while correctly 
expressing sympathy for the African people 
in their struggle against colonialism 
injustice and oppression, the Address does 
not indicate any policy of active assistance 
to them in their struggle." 

274. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that while expressing 
sympathy for the African people fighting 
for their rights the Address does not 
promise that the representatives of 
liberation fighters in the Portuguese 
colonies will have representation in our 
country." 

275. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that while correctly reacting 
to the developments in Vietnam the 
Address does not see relevance or 
importance of extending recognition to the 
PRG and South Vietnam so long as one 
single Government is not established in that 
country after elections and national 
reconciliation." 

276. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address does not take 
note of the fact that while the Peace 
Agreement nas virtually acknowledged the 
existence of two Governments namely the 
Saigon Government and the PRG of South 
Vietnam, India continues to have consular 
relation only with Saigon regime and not 
with PRG which is discriminatory and not 
helpful to the cause of the implementation 
of the Paris Agreement." 
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277. That at the end of the 
motion, the following be added, 
namely:— 

"hut regret that the Address does not take 
note of the disturbing tendencies in the 
official quarters in our country to somehow or 
other develop relations with the Japanese 
Government 1 when it is wellknown that the 
present regime is vigorously carrying forward 
Japanese expansionism." 

278. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that while correctly 
stressing the significance of the Indo-
Pak Simla Agreement the Address does 
not spell out what other measures it 
proposes to take in order to ensure the 
implementation of the Agreement." 

279. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address is 
completely silent on the increasing 
activities of the CIA in the country 
which had been admitted recently also in 
the Orissa Assembly by the State Chief 
Minister." 

280. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address does not 
acknowledge the danger of certain 
foreign missions from foreign countries 
operating in the country." 

281. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address does not 
pay any heed to the enlightened public 
opinion in the country against the retired 
ICS officers being appointed as Gov-
ernors and Ambassadors." 

282. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address has totally 
ignored the serious criticisms which have 
been made against the Ministry of Food 
and Agriculture under whose protective 
wings American influence still continues 
to operate in our country in addition to 
landlord interests." 

283. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address does not 
acknowledge the necessity of doing 
away with the top foreign missions 
especially the one in UK and 
Washington." 

284. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address does not 
acknowledge the necessity of doing 
away with the top bureaucrats in the 
Central Administration in matters 
relating to promotion, posting of officers 
and cadres." 

285. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address does not 
take note of the1 fact that the so called 
confidential reports are often being 
utilised in order to pressurise and 
intimidate officers and to make them fall 
in line with the wishes of the top 
bureaucrats." 

286. That at the end of the 
motion, the following he added, 
namely:— 

"but regret that the Address does not 
take note of the problems which have 
arisen in our judiciaries which calls for 
radical reorganisation by legislation and 
other measures including if necessary  
by   Constitutional  changes." 
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[Shri Bhupesh Gupta]. 
287. That at the end of the 

motion, the following be added, 
namely:— 

"but regret that the Address does not 
give an assurance that the Chief Justices 
of the Supreme Court and the High 
Courts shall henceforth be appointed not 
merely on the seniority basis but on 
merits." 

288. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address does not 
take note of the fact that the failure to 
reorganise the judiciary at the top level 
has resulted in a certain threat to not 
only the Supremacy of Parliament but 
also to progressive socioeconomic 
changes which are called for." 

289. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address does not 
take note of the fact that US State 
Department ha3 used the so-called 
clarification of Prime Minister's 
statement at One Asia Assembly in order 
to create an impression abroad that the 
Indian Prime Minister after having made 
the statement criticising the US, has 
retracted her criticisms." 

290. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address does not 
show any deeper understanding of the 
working of the Ministry of External 
Affairs where pro-imperialist elements 
still seem to be well entrenched in order 
to mislead the country." 

291. That at the end of the 
motion, the following be added, 
namely:— 

"but regret that the Address ,does not 
take note of the unbe- 

coming behaviour of the Indian 
Ambassador in USA, who went out t0 
please the State Department when the 
latter asked him to give an explanation 
of what Prime Minister Indira Gandhi 
had told One Asia Assembly in New 
Delhi." 

292. That at the end of the motion, the 
following be added, namely:— 

"but regret that the Address does not 
seem to be conscious of the fact that 
while the talk of socialism in the ruling 
circles is going on it is monopoly capital 
which has grown stronger over past 
years." 

293. That at the end of the motion, 
the following be added, namely:— 

"but regret that the Address does not 
refer to the recent expansion and 
reshuffling of the Council of Ministers 
which seems to be based on other 
considerations than in determination to 
implement the mandate of 1971 General 
Elections." 

294. That at the end of the motion, 
the following be  added,  namely:— 

"but regret that even two years after 
mid-term Parliamentary elections the 
Address does not show any realisation that 
in order to implement the mandate of the 
electorate and the people the Government 
must move out of. its old ruts and develop 
a whole complex of radical economic and 
other policies to meet the challenging 
task." 

295. That at the end of the motion, 
the following be added, namely:— 

"but regret that the Address does not 
fully recognise the gravity of the situation 
created by drought in Maharashtra, Gujarat 
and Rajas-than nor does it propose 
effective financial assistance by the Centre 
to the affected States." 
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296. That at the end of the motion, 
the following be added, namely:— 

"but regret that the Address fails to note 
that supplies of food-grains to the drought 
affected areas of Maharashtra, Gujarat, 
Rajasthan and other places are much too 
inadequate with the result that the people 
are passing through famine or  near  famine  
conditions." 

297. That at the end of the motion, 
the following be added, namely:— 

"but regret that the Address does not call 
upon the Government to render all 
necessary assistance and relief to the 
drought affected areas on an emergency 
basis." 

298. That at the end of the motion, 
the following be added, namely:— 

"but regret that the Address does not 
give an assurance for interim relief for the 
Government employees pending the 
finalisation of the Third Pay  Commission  
Report." 

306. That at the end of the motion, 
the following be added, namely:— 

"but regret that the Address does not 
take due note of the public 
disappointment at the refusal by the 
Government to order public enquiry 
under the Commission of Inquiries Act 
into the serious charges of corruption, 
misuse of power etc., by some Ministers 
including   Chief   Ministers." 

307. That at the end of the motion, 
the following  be  added, namely:— 

"but regret that the Address does not 
show any awareness that the charges 
against a Chief Minister belonging to the 
ruling party at the Centre cannot 
possibly be disposed of to the 
satisfaction of the public by a team of 
the Central Cabinet Ministers." 

308. That at the end of the motion, 
the following  be  added, namely:— 

"but regret that the Address does not 
show the understanding of the need that 
new educational 

policy has got to be formulated in 
consultation with the representatives of 
the teachers' and students' 
organisations." 
309. That at the end of the motion, 

the  following be added, namely:— 
"but regret that the Address does not 

take note of the fact that the granting of 
political pension to freedom fighters 
under the Government scheme is 
needlessly delayed with the result that 
thousands of applications, many from 
very old people, are still pending before  
the Home Ministry." 
310. That a-t the end of the mo 

tion, the following be added, 
namely:— 

"but regret that the Address does not 
take note of the fact that the National 
Integration Council has virtually become 
defunct, when it should be really more 
active in the face of the threat to unity 
and integrity of the nation by the 
separatists, divisive and communal 
forces." 
311. That at the end of the motion 

the following be  added,  namely:— 
"but regret that the Address is silent 

on the measures against defections by 
the legislators on the lines of the 
recommendations of the Committee on 
Defections." 
312. That at the end of the motion, 

the following be added, namely:— 
"but regret that the Address does not see 
the need for raising the present strength 
of the Lok Sabha so that the 
constituencies are not too large making 
it difficult for the candidates or the 
elected representatives to maintain close 
contacts with  them." 

fSHRI THILLAI VILLALAN (Tamil 
Nadu): Sir, I move Amendments Nos. 299 to 
303. 

fThe Amendments from 299 t0 303 also 
stood in the names of SHRI S. S. 
MARISWAMY, SHRI M. KAMALA-
NATHAN. SHRI S. SIVAPRAKA-SAM, 
SHRI V. V. SWAMINATHAN and SHRI G. 
A. APPAN. 



267       Motion of Thanks       [ RAJYA SABHA ] on President's Address                      268 

[Shri Thillai Villalan]. 
299. That at the end of the Motion, 

the  following  be  added, namely:— 

"but regret that the Address makes no 
mention about the steps to arrest the 
spiralling prices of essential 
commodities." 

300. That at the end of the Motion, 
the following be added, namely:— 

"but regret that the Address rm'ies no 
mention about a demo-olution to the 
crisis in Andhra Pradesh where the situa-
tion has not only affected the life and 
economy of that State alone but also the 
entire Nation's in general and the 
adjoining States in particular." 

301. That at *he end of the Motion, 
the  following  be added,  namely:— 

"but regret that the Address fails in 
mentioning the failure of the 
Government in stopping the un-
precedented repressive measures 
adopted by the Central Reserve Police 
against the people of Andhra." 

302. That at the end of the Motion, 
the following  be  added,  namely:— 

"but regret that the Address fails to 
make mention about the failure of the 
Government in sanctioning more power 
projects in Tamil Nadu and also the ad-
joining Southern States of the country." 

303. That at the end of the Motion, 
the following be added, namely: — 

"but regret that the Address makes no 
mention about the effective steps to 
combat price rise in the country." 

+SHRI N. JOSEPH (Andhra Pradesh) : Sir, 
I move Amendment No. 304. 

304. That at the end of the motion, the 
following be added, namely: — 

"but regret that the Address fails to 
mention about the firings and mass 
killing by the C.R.P. and army in the 
Andhra Region." 

The questions were proposed. 
MR. DEPUTY CHAIRMAN: The Motion 

and the Amendments are now open for 
discussion.    Mr. T. N. Singh 
now. » 

 

^Amendment No. 304 also stood in the 
names of Shri Venigalla Satya-narayana, and 
Shri Sanda Naraya-nappa. 
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It is only in the latest years that we have 

more generally come back to Gandhi's ideas, 
when even some economists have been 
abated to press for an integrated planning, 
which is the modern term for what Gandhi 
was all the time teaching. My Indian friends 
will not be offended when I say, that if Indian 
planning has not been more successful than it 
has actually been the main explanation is that 
they have not kept so close as they should to 
the fundamental teachings cf the Father of the 
Nation. 

 
The  approach to economic planning   for   
development in underdeveloped countries 
was for a long time, and is partly today,  
dominated by 
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the concept capital output ratio. It always 
implied the narrow attention in economic 
planning merely to physical investment 
and to the financial and fiscal 
appropriations as I have already noted. It 
thus meant a non-consideration on a large-
scale of the "human dimensions of 
economic growth". 
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SHRI D. D. SINGH (Bihar): Mr. Deputy 
Chairman, Sir, we are grateful to the 
President for his gracious presence and 
speech which really summarises correctly the 
position obtaining today and his concern and 
anxiety for the state of things shows that our 
Government today is keen on removing some 
of the anomalies, some of the defects or 
difficulties that have been pointed out in the 
various paragraphs of the speech. 

Sir, today somehow it has become a matter 
of routine for every party to criticise* the 
Government for every evil or wrong, that is in 
the Government. So much so that they would 
blame the Government even for the rise in 
population. One is almost bewildered at the 
kaleidoscopic stands of the various parties. 
Some of the parties are so passionately talking 
about the 

integrity of this country and yet in practice 
they are advocating Balka-nising of the 
States. It is really amazing that the very 
parties who show a frenzied dedication to one 
India, one people, one nation, do not hesitate  
at  the  next  breath  to  raise 

     the slogan for reorganisation of States which 
in effect gives a go by to that very stand and 
in its process encourages regionalism, 
parochialism and everything that is based and 
everything that is calculated to destroy the 
integrity of this country. Sir, today this is a 
poorer nation with the avai-label cereals 
which is minimal compared to what obtained 
in the past. Little do we realise that the 
population has gone up. After all except for 
the situation brought about by this 
unprecedented drought no one has said that 
there has been a fall in production. We are so 
anxious to forget the effects of the green revo-
lution which has reduced, rather almost 
eliminated, our dependence on import of food 
from foreign countries. Our country has 
reached a point of self-sufficiency. But for this 
treacherous and unprecedented drought which 
is under nobody's control this situation would 
not have arison and every effort i= being made 
to get over this difficulty and we hope that 
with the willing co-operation of our people 
very soon we will get over this diffi- 

    culty. Not only this, but in the matter of 
planning as in the matter of implementation, 
no one can say with seriousness that this 
Government has not been making serious 
efforts to get over the vagaries of nature, to 
have 

   mechanised farms, mechanised means of 
irrigation to reduce the chances and vagaries 
of nature as far as possible so that in the years 
to come we eradicate this curse of drought and 
famine for ever. To give the example of one 
State alone, today in Bihar production is likely 
to go up by more than 50 per cent this year. 
We have not done much in that State; much 
more remains to be done. Here is Mr. Borooah 
sitting and he knows what is the effect of what 
has been done in the last five months. The area 
under   wheat  has   gone   up  from   37' 
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lakh acres to 63 lakh acres and the production 
this year is bumper. It is not a matter of vague 
guess but it is a matter of saying something 
with certainty. Therefore as far as calculated 
efforts, serious endeavours, are concerned, we 
are not lagging but that is not to say that there 
is not much more to do. We have a long way 
to go and with sustained effort's ! we have no 
doubt that we will achieve our objective both 
in this as well as in the matter of industrial 
production. Three days before I read a 
statement by the Minister of Industrial 
Production, Mr. C. Subramaniam, from 
Madras, that by next year we will be breaking 
even in the public sector units. 

SHRI MAHAVIR TYAGI (Uttar 
Pradesh): My friend, you should not rely 
upon the promises of Ministers. 

SHRI D. P. SINGH: I will rely and I 
would request you to rely also. Probably 
the moment of criticism might come next 
year. 

SHRI OM MEHTA: He was relying on 
your promises also when you rwere  a 
Minister. 

SHRI D. P. SINGH: I will rely on you, I 
will rely on my Ministers. They are 
dependable people. Industrial production in 
general has gone up by 7 per cent, it is a 
sizeable figure and if we are able to break 
even, if we are able to get out of the red, it i3 
indeed creditable. And in fact it is a safe 
assertion. In two-thirds of our public sector 
we are making profit and in the one-third 
which remains if we are able to do that in 
another year, then it is not a distant dream, it 
is not a wild dream at all.. We are on the path 
of realisation, we are on the path of fulfilment 
and that fulfilment is nearer today than it was 
ever before. How short-lived is human 
memory. Have we forgotten so soon that in 
the I so-called etticient British days tlhere was 
a parade of hungry and naked women in 
Calcutta and millions died of starvation? 
Today certainly we are able to provide some 
food to our I people and it is always a matter 
of ; concern if it is reported that one per-   ' 

son in one State has died of starvation. 
Therefore the fact that we are making a steady 
march, steady progress towards the realisation 
of our goal cannot be denied. We have also 
been making efforts to gear up our machinery 
for the implementation of the Plan. The 
various Plans of cours, have come and hi the 
Fifth Five Year Plan are making a sizeable 
investment of Rs. 51,000 crores. If that is 
achieved, then certainly it is a matter for 
which the Government can legitimately take 
credit. In this connection you will see the 
progress shown in respect of various items, in 
the matter of oil production, in the matter of 
steel production, in the matter of shipping and 
so on. I have merely enumerated some of the 
items. This country is steadily progressing. 
Today we have developed our expertise, we 
have developed our knowhow and it is a 
matter of pride that today our people are 
independent and self-sufficient in respect of 
oil refineries. From the beginning to the end 
every item needed in the oil refinery industry 
can be made in this country indigenously. So 
also, in the matter of steel mills, it is a matter 
of great satisfaction. Therefore, today when 
we have embarked on the further step of 
having holding companies, which will 
combine entrepreneurial vigour and public 
accountability, it ought to be a matter of some 
satisfaction and not a matter of criticism. 
Steadily we have embarked on the 
development of villages and helping the rural 
masses in the matter of drinking water, in the 
matter of providing them with houses and in 
the matter of giving them credit facilities and 
work. How contradictory is the stand of the 
various parties. Some of the parties which say, 
all right, increase the standard of living of the 
poor, increase the living standard of every 
man, are not in favour of the nationalisation of 
banks, if you are against it, it means that you 
are not in favour of advancing them credit or 
making available to them resources with the 
aid of which they can develop and     increase      
their living 
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[Shri D. P. Singh]. standards. Now, the 
criticism again is there is the price rise. Well, 
the very people who criticise today the 
Government against the price rise are the 
people who are against the Government 
taking steps against hoarders, 
blackmarketeers and profiteers. Is it not a 
contradiction? They are willing to wound but 
afraid to strike. That is the natural corollary 
of their activities. Today they come here and 
try to censure   the Government. 

Now, Sir, having said so much about the 
organised effort of the Government to reform 
the machinery, to reform the bureaucracy, to 
take every step to implement our promises and 
our Plans, I may say that the Government has 
not been failing in the matter of our foreign 
relations. The Government have been taking 
various steps and the bold and imaginative 
action of the Government has paid us 
dividends. Today our eastern frontiers are 
secure. Today we can live in peace and 
security. The amity and fraternity that is 
flowing from our great neighbour, Bangla-
desh, reminds one of the earlier times when 
that was part of this country. Communication 
was free and there was no barrier to divide 
man and man. I hope that in years to come the 
spirit of the Simla Agreement, which has been 
accepted, will also be fulfilled. Today we have 
read a statement by Air Marshal Ashgar 
Khan.... .who says, "Well, there is some 
method in madness, there is some method, 
some design in the effort of the Bhutto 
Government in getting released the prisoners 
in India." And he says that millions and 
millions of rupees are being spent for 
propaganda abroad. The better thing would be 
to negotiate with India So that he would be 
able to secure the release of the prisoners. One 
can see some method in the reluctance of the 
Bhutto Government to take a speedy step for 
the release of the prisoners. He expected that 
the ninety thousand odd prisoners when they 
come home, will be able to tell    those    
people    in  a   bellicos 

manner, "We have not been defeated, 
somebody surrendered on our behalf" and that 
might introduce a certain amount of 
bellicosity in the politics of Pakistan, which 
he likes to avoid. Also, he would like to avoid 
it for the time being. He feels it is better, it 
would give his Government a little more 
prestige if he is able to secure a talking point 
and get support from the various foreign 
capitals and so on and so forth. As far as our 
stand is concerned, this Government is still 
committed to the Simla spirit; this 
Government is still reminding President 
Bhutto again and again of his ohligations and 
says, "This Government is willing to do 
everything on its part to normalise relations so 
that peace, tranquillity and amity with a 
neighbouring! country which was a part of 
this country, may be restored." 

Sir, I will not have done my duty if I do 
not make my views clear on two questions. 
One concerns the Middle East and the other 
concerns Vietnam. As regards the Middle 
East, there is the problem of Palestine, the 
problem of the Palestinians who have been 
ejected from their homes, who are fighting for 
their homeland, that problem today is 
uppermost in my mind, and I make no 
reservation in that respect. Many of our 
breathern may have some hesitation in 
supporting the Arab people in their demand 
because only the other day when we needed 
their support in the matter of the recognition 
of Bangla Desh, they were halting, they were 
hesistant. But one is glad to see that there are 
at least two countries, Iraq and Yemen, who 
have supported us. And if one scans through 
the newspapers, it is not difficult to find that 
there is lack of hostility today as compared to 
what obtained a few months before. Hostility 
is diminishing, and they are realising the 
inevitability of the situation. They have their 
own difficulties, and we, on our part, cannot 
help congratulating the brave Arab people 
today for their effort to regain their lost 
territory, to bring about  a sort      of 
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economic emancipation. They are struggling 
for emancipation. They have been struggling 
for the last 50 years, but for the last 20 years 
their fight for economic emancipation became 
very prominent and poignant. This House will 
remember the famous words of Mossadeq, 
"The soil is ours, the oil is ours". And from 
then onwards every country has gone on 
advocating that that particular country should 
get the full benefit of the material resources 
that are obtaining in that country. Sir, I may 
also invite the attention of the House to the 
fact that in Vietnam there obtains peace today. 
This peace has not come to Vietnam for the 
first time. There was an Agreement in 1954 
that proved illusory. We hope that this time it 
will be a reality. The Vietnamese people 
accepted Uhe Geneva Agreement sincerely 
but the other party has accepted it after a cruel 
war, a destructive war which has left a near-
waste-land of Vietnam. We hope that the 
world opinion and the people of world at 
large, who have seen the suffering and misery 
of the Vietnamese people, will lend a helping 
hand in the regeneration and rebuilding of that 
great country. 

Sir, there is one more problem which has a 
significant place in the President's Address, 
and that is the position of Andhra Pradesh. 
Sir, the Address has no desire to say anything 
that will offend anybody. But the situation is 
that if two parties are striving to reach 
solution of a certain problem, then the 
solution is slightly coloured and impediments 
are created if external factors like violence 
and others are brought in. It becomes worse if 
foreign hands are visible. As far as this 
country is concerned one feels very happy that 
the attitude of the Government is one of 
watching, of an open mind, which means that 
the Government is willing to take any 
decision which in the circumstances might 
appear just and proper. As an advocate I have 
known how in a case where the husband and 
wife fight and when both of them want 
divorce, how    difficult   it is   to 

force them to live together. In matters of 
partition we have felt that when two brothers 
fight, when the destruction of the joint family 
is imminent how difficult it is for the third 
person to persuade them to live together. 
These are matters of great significance which, 
we have no doubt, the Prime Minister in her 
wisdom will consider and face the novel 
situation that has been created. We are 
thankful to the President for the Address and 
for the very realistic summing up of the 
situation which reflects ' that the Government 
is determined on alleviating the suffering of 
the people and trying to take various steps 
which might mitigate and remove all the 
difficulties that obtain today.    Thank you. 

 

"Our hearts go out to all those who have 
been affected by drought and in certain 
other areas by cyclone and floods." 

SHRI  MAHAVIR TYAGI:        Have' they 
heart? 
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SHRI THILLAI VILLALAN (Tamil Nadu): 
Mr. Vice-Chairman, Sir, the President has 
called upon the people to perform certain 
exacting tasks which lie ahead of the nation. 
He also summoned the people to take stock of 
the problems that the nation faces and also 
summoned us to give guidance to the people. I 
regret to inform this august Houne that we o i-
bstained along with the other five Opposition 
Parties from attending the Joint Session in 
which our President has addressed on the 19th 
because of the specific reasons which we have 
already mentioned. I want to repeat the 
grounds, the reasons, for our abstention on 
that day. I want to give the reasons because I 
want to deal with two of the grounds in detail 
in my speech. These are the  grounds. 

The Union Government failed to arrest the 
spiralling prices of the essential commodities, 
thereby causing life of the poor and middle 
class people miserable; failed to take effective 
steps to combat price-rise in spite of our 
repeated demands. The Union Government 
failed to find a democratic solution to the 
cxiris in Andhra Pradesh where the situation 
has not only affected the life and economy of 
that State alone but also the entire nation's 
economy in general and the adjoining States 
in particular. 

The Union Government failed to stop the 
unprecedented repressive measures adopted 
by the Central Reserve Police against the 
people of Andhra. 

The Union Government failed to sanction 
more power projects in Tamil Nadu in spite 
of the repeated requests, which has caused 
serious power crisis in the  State. 

The Union Government failed to check one 
or two Central Ministers who are often 
making irresponsible statements and speeches 
against the F^ooth running of the Government 
of Tamil Nadu. Our Party in Parliament takes 
strong objection to the expression of the 
Prime Minister when she dubbed the entire 
opposition 

as anti-national forces under the influence of 
foreign interests and traitors. 

We have clarified that our abstention does 
not in any way show any disrespect to the 
President. Sir, the President has made a 
review of the governmental policies and 
achievements at home and abroad and has 
given indication also of the future course of 
action by this Government in the field of 
legisaltion and administration. After seeing 
the speech, we can say that it is the record of 
the past and not of the future. Certain 
achievements have been mentioned but the 
aims for the future are very vague. Today I 
want to take up the two exacting tasks which 
our President has mentioned ar-a under 
consideration. The first and the foremost is 
about the power crisis. We find a definite fall 
in agricultural and industrial production due 
to drought in the case of agriculture and due 
to shortage of power in the case of industry. 
But the President has given a categorical 
assurance that these two maladies will be met 
vi^orcusly by this Government. 

Sir, in our Tamil Nadu the power position 
is very acute, I admit. Our State Government 
has taken all measures, long-term and short-
term, to avert this danger. If we read two 
press notes, we can find out what steps have 
been taken by the State Government of Tamil 
Nadu for averting this crisin. The first press 
note is this: 

"Early clearance is expected from the 
Union Government for the two thermal 
power projects at Tuticorin and Mettur 
Dam. The Tamil Nadu Government has 
submitted detailed reports for the two 
projects to the Centre  recently. 

The Tuticorin thermal station will, in the 
first stage, be of 400 mw of two 200 mw 
sets and will be based on Bengal-Bihar 
coal shipped to Tuticorin harbour until 
Singareni 
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[Shri Thillai Villalan]. 
is in a position to meet its coal 
requirements to the full. A further 
expansion to 600 mw. is also envisaged. 

The Mettur thermal station, which will 
be based on Singareni Coal, will have a 
generating capacity of 

   z220 mw. consisting of two 110 mw, sets. 
The Tuticorin project is expected to cost 
Rs. 73-25 crores, while the cost of the 
Mettur project 

    is estimated at Rs. 65:53 crores. According 
to  the construction programme drawn up 
by the State Electricity Board, the firot 200 
mw. unit of the Tuticorin thermal station is 
expected to be commissioned by 1977-78 
and the second unit by 1978-79. The two 
units of the Mettur project are expected to 
be ready by 1977-78 and it is proposed to 
raise the capacity by another 110 mw. in 
1970. 

In view of the fact that Tamil Nadu is 
among the very few States -which have 
come out with proposals quickly for new 
power projects during the Fifth Plan, the 
State Government is hopeful that early 
clearance would be given for these two 
projects. The severe shortage currently 
being felt in Tamil Nadu ip also exptected1 
to (influence the Centre to come to a quick 
decision." 

Sir,   here   is   another  press   note. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You need not read out all the press 
notes. 

SHRI THILLAI VILLALAN: I am, only 
reading the relevant portions of the press 
notes. This is what is said in the second press 
note: 

"The Planning Commission has 
approved the Rs. 34 crore Kadam-parai 
pumped storage hydroelectric project of 
Tamil Nadu for inclusion in the State Plan." 
From this we can see how the State 

Government of Tamil Nadu is taking steps to 
deal with the power crisis. 

Now I come to another important point and 
I want to bring to the notice 

of this august Houpe the paradoxical position 
in our Constitution itself. In the Constitution 
the provisions relating to formation of 
Ministries are very strange. If a party is 
defeated in a State the leaders of that party 
cannot become Ministers in that State. But if 
one or two of them escape by becoming a 
Member of Farliament, he comes to Delhi and 
he becomes a Minister in the Central Cabinet. 
And he comes with all his pomp and 
peraphernalia to the State, though his party is 
defeated there and though his representatives 
are not in that State legislature, because of the 
loophole in the Constitution he becomes a 
Cabinet Minister at the Centre and comes to 
the State and talks tall from the platforms. I 
regret to note that the previous Minister of 
Planning and now the Minister of Industrial 
Development, Mr. C. Subramaniam, has made 
a speech. I want you to make a note of this. In 
this connection, I want to read the press 
report:— 

"The Union Minister for Industrial 
Development, Mr. C. Subramaniam, today 
criticised the Tamil Nadu Government for 
its failue" to utilise the available electricity 
to achieve the maximum social benefit. 

The Minister, who was addressing Congress 
workers at the premises of the Tamil Nadu 
Congress Committee in Purasawalkam, said 
that till recently the DMK leaders had been 
proudly proclaiming that Tamil Nadu had 
been occupying a preeminent place in the 
production of electricity even without 
Central assistance. Now, the same leaders 
were trying to blame the Centre for the 
serious power crisis in Tamil Nadu. 
Generation of electricity had been reduced 
considerably in Tamil Nadu due to acts of 
nature and other causes!, The situation could 
not be tackled successfully unless the 
Government came out with a categorical 
declaration that power would be made 
available only for specific and essential 
purposes. 
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As far as the Central Government i was 
concerned, he said, a Cabinet Sub-
Committee had been appointed a month ago 
to see how the power crisis facing various 
States could be overcome. Expert panels 
had been deputed to look into the problems 
of individual power plants including those 
in the southern region and suggest short-
term solutions as well as ways and means 
of averting' such contingencies in future." 
If any individual belonging to the .ruling 

party had said like that, we would not have 
taken note of it, but .as a Cabinet Minister, 
who is responsible for the whole country 
and not only for Tamil Nadu, he was 
accusing a State Government in the State 
from a public platform. If the press report is 
true, it is unfortunate and regrettable. I do 
not want to proceed  further  with this  
matter. 

So far as the other aspect about the 
Constitution itself is concerned, the 
relationship between the States and the 
Centre in very complicated. I will be brief. 
The first point is almost •over. I want to deal 
with the second point. The paradoxical 
position so far as the structure of the 
Government of India itself is concerned can 
be .seen from the extracts from the book—
"The Critical Problems of the Indian 
Constitution toy Justice P. B. .Mukharji."    
It says: — 

"An acute problem today concerns the 
nature of the constitutional structure of 
India. Does the Indian Constitution 
represent a Federalism or not? Some 
Constitutional experts have described the 
Indian Constitution as "quasi-federal". 
Others have used stronger words to say 
that it is only federal in appearance, but in 
essence and spirit it is unitary. Again the 
answer to these high constitutional 
complexities cannot be given in simple 
affirmative or negative or by any dogma 
on one side or the other. Again here the 
Indian Constitution cannot be said to be 
either federal or unitary but a mixture of 
its own." 

Then, it says: — 

"From this study it will be seen that 
events have belied Dr. Ambedkar's hopes. 
"States are as sovereign in their field which 
is left to them by the Constitution as the 
Centre in the field which is assigned to it." 

It is just possible that the fault for this is 
not a fault with the type of Indian Federalism. 
The fault may be a fault with the 
administration, as it has been said: 

For   forms   of   Government   let fools 
contest, 

That  which  is  best  administered is best. 

Whether  a  Government  is  unitary or 
federal  or  quasi-federal  much of the defects, 
although certainly not all, can    be    cured   by   
due   and   proper administration.    It is 
perhaps in that strain Sir Ivor Jennings 
concluded his irtudy SOME 
CHARACTERISTICS OF THE INDIAN 
CONSTITUTION when he        observed—
"The        Constituent Assembly has given India 
a machine which  ought  to  work.     It   is   
based upon the experience of a people who, 
whatever their other defects may be, do  know 
how to  govern  themselves. In   due   course   
India   will   probably find,   as   the  Irish   did  
very  quickly, that it iti the machine and the 
background     of    public    opinion    which 
matter.    The frills and furbelows of a 
Constitution are as unnecessary as those of 
fashion.    What is more, like those of fashion 
they cost money"." So, the important point is 
this.   So far as the relationship between the 
States and  the  Centre  is  concerned,  it has 
not been harmonised, but it has been 
aggravated  so  far   as   our   State   is 
concerned  by  one  or  two  Ministers' 
statements. 

Then the next point is about the crisis in 
Andhra Pradesh, it is not electricity power 
crisis but political crisis. I do not want to say 
anything but I want to give the opinions of 
two common men.   They have clearly 
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[Shri Thillai Villalan]. assessed the 
situation and also given the verdict also. If 
you read these two opinions published in the 
newspaper it would be clear how the people 
.... 

raE VICE CHAIRMAN (SHRI V. B. 
RAJU): ,You give a gist of it, you need not 
read out. 

SHRI THILLAI VILLALAN; It is more or 
less the same. My view is ali3o the same as 
that expressed by these common ,men. 

"A situation exists in Andhra at the 
moment which is perhaps unparalleled in 
modern history. Before passions turned into 
hatred and anger assumed the form of a 
frenzied fray, the Centre should have stepped 
in to assuage the Andhra people's wrath. 
Now, the ' situation is irretrievable vis-a-vis 
Integration. 

Mrs. Gandhi initially blundered in 
seeking to bulldoze the Andhra sentiment 
and taking things for granted. She first 
made a person with little following their 
Chief Minister. Then she dd not bestow her 
serious attention to what these Mulki Rules 
were and how anomalous and anachronistic 
they could be in a modern socialistic order. 
She next defined the struggle for 
Reparation as one fomented by vested 
interests, not realising the intensity of the 
popular feeling behind it. She then pictured 
the so-called vested interests baring their 
fangs against her own self in the guine of a 
separate Andhra struggle. In an amazing 
lack of foresight and vision, she refused to 
grant interviews to Andhra MPs, fifteen of 
them representing millions of people. 

Need it be emphasised that the Andhra" 
people's self-esteem is hurt by these and a 
host of other acts of commission and 
omission? Consequently, the Andhra 
people are smarting under a crushing sense 
of ignominy. Let the Prime Minister not 
endeavour to repair the house when  it is  
on fire.    It  appears to 

be the wish of the overwhelming; majority. 
Let her therefore gracefully concede the 
wish for separation, and refurbish her much 
tarnished' democratic   image.'' 

Then,   another   common    man    went. 
further and . . . 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU); One common man is sufficient. 

SHRI THILLAI VILLALAN: .... writes 
like this. You will find what in the democratic 
solution because our Prime Minister has stated 
that Governmental decision should not be 
taken on the streets. But Government is 
formed by the people on the streets. So, I have 
taken the opinion of the-man on the street. 

"How hard it is for Mr. Bhutto to face 
the realities and recognise Bangla Desh can 
be well understood from the way in which 
Mrs. Gandhi. is finding it equally hard to 
face realities and to recognise the feelings 
of the people of Andhra Pradesh. Both 
leaders refuse to renpect the feelings of the 
people and they want at least some 
semblance of integration, although it is 
clear now to all right-thinking people that 
neither language nor religion plays any part 
in the formation of an integrated State. 

Both of them ironically feel that they are 
the only wise persons in the whole country 
to tell the people what is good or bad for 
them and that the people are to do and die 
and not to ask why. Mr. Bhutto said it was 
wrong for the Muslim Bengal to go to the 
neighbour (India) for help and Mm. Gandhi 
also says, it is wrong for the separatist 
leaders in Andhra to go to the neighbour 
(Tamil Nadu) for consultation. Mr. Bhutto 
does not care how many Bengalis were 
massacred but he only shouts that his 
soldiers kept as prisoners in India are being 
inhumanly treated. Mrs. Gandhi also feels 
the same-way  and  does  not   care  about  
the 
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sufferings in and around Andhra Pradesh 
but expresses great concern for the 
properties damaged by the agitators." 

THE VICE-CHAIRMAN:    It is very 
<ong. 

"... It is no use on the part of people to 
suggest to Mrs. Gandhi or Mr. Bhutto to go 
to Andhra Pradesh and Bangladesh 
respectively t0 face the people there try to 
explain and convince them what they stand 
to lose, if they stick on to separation and if 
they still insist on bifurcation to ask them to 
resign for failure of their policy. The tussle 
between the people of Andhra Pradesh and 
the Prime Minister is being keenly watched 
by the people of other States and they are 
waiting to see the outcome of thin struggle 
of the people  against  "high-handedness." 

(Time  bell rings) 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHTAGI): May I just ask the 
hon'ble Member is that the standard of 
eloquence and rhetoric of the common man in 
Andhru Pradesh? 

SHRI THILLAI VILLALAN: Common 
man of the country. We are for integration. 
The common man  from Andhra Pradesh is 
not different from the common man from 
Tamil Nadu. He is a common man from India. 
If a democratic eolation is bifurcation, then do 
it immediately without any further delay. 
Delay is always dangerous. Therefore, I 
would request this Government to take 
immediate steps so far as the Andhra crisis is 
concerned. (Time bell rings.) 1  am  
concluding. 

SHRI BRAHMANANDA PANDA 
(Orinsa):    Any other common man? 

SHRI THILLAI VTLLALAN: I have 
finished. I have quoted only two common 
men. 

SHRI BALACHANDRA MENON 
<Kerala): These common men do .not have 
facei unfortunately. 

SHRI THILLAI VILLALAN: I hope and 
wish that we Will overcome all the 
extraordinary challenges and will lead the 
nation to the path of progress. With these 
words I conclude. 

SHRI BRAHMANANDA PANDA: Sir, I 
rise to support the motion moved by my 
friend, Mr. Vithal Gadgil, and seconded by 
Mr. Malaviya. Sir, the President in the form 
of his Address has given us this document of 
peace and hope and confidence. I agree with 
the elaborate analysis and interpretation given 
by three former speakers. I need not repeat ' 
those things to waste the time of the House 
and to give you a feeling of boredom. 

Sir, what I am concerned about is the 
drama that is now being enacts in Andhra 
Pradesh. I will emphasise on it because 
unless you try to understand what is 
happening in Andhra Pradesh and deal with it 
firmly we do not know what will be the 
shape of things to come within a year or two 
in the different parts of our great country. 

Sir, the agitation, one can easily come to the 
conclusion, is directed net against the Mulki 
Rules or the Mulki Rule but there is some 
motivation from deep inside. My friend, Mr. 
Malaviya, said that it is an agitation directed, 
financed and conducted by reactionary forces. 
I would go a step further and say that this is 
not only a nuisance created by reactionaries, 
this is a counterrevolution taking shape in the 
country. I want the Government to note that 
those people who could not foil our plan 
inside Parliament or in the elections are 
dragging things to the streets so that they can 
create chaos in the country in order to foil our 
goals, to sidetrack us from the line we have 
taken, that is. to establish a socialist society in 
the country. Now, what is happening? You 
know, Sir. these people from Andhra Pradesh 
who have a hegemony in every affair in 
Andhra, who are controlling politics there, 
who are controlling the 
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[Shri Brahmananda Panda]. 
economic life of Andhra and who are also 
controlling the cultural life of Andhra, had 
come here, talked with the Prime Minister, 
agreed with the five-point programme and 
then went back. And once they were in 
Andhra Pradesh, they said, "No, no Mulki 
rules business; we want separation". So, I am 
not surprised when George Fernandes says 
that he wants 50 States. I am not surprised 
when our Jan Sangh friends say that smaller 
States will do and it is democratic. And my 
great friend, Mr. Thillai Villalan—he is not in 
the House now, but Mr. Appan is there and he 
can convey my feelings to him... 

SHRI OM MEHTA: No, he does not 
believe in that. 

SHRI BRAHMANANDA PANDA: He is 
a good man. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): He is the common man's 
representative. 

SHRI G. A. APPAN: Do not drag in my 
name unnecessarily here. 

SHRI BRAHMANANDA PANDA: The 
General Secretary of the D. M. K. addresses 
meetings in Andhra Pradesh and advocates 
separation. Villalan read out some common 
man's view on the Andhra problem. Who is 
this uncommon man. Villalan has no guts to 
say that it is his Chief Minister's view, 
comparing Mrs. Indira Gandhi with Bhutto in 
their policies; and he compares the situation 
in Andhra Pradesh with that of Bangladesh. 
This is a dangerous tendency which has to be 
curbed. Sir, who is now agitating in the 
streets? It is not the industrial worker, it is not 
the landless peasant or the agricultural 
labourer. It is those people whom the land 
ceiling affects, it is those people whom urban 
ceiling will affect,  is those people like my 
friends in unjab whom Mr. Sakhecha repre-
;ents, the foodgrains wholesalers, who are 
financing this agitation. It   being  financed  
by  rich  landlords, 

by the show-business proprietors and also by 
the mill-owners who are spending to the tune 
of Rs. 5 lakhs per day for this agitation, 
keeping these corrupt NGOs in front of the 
agitation. But it is no more in their hands. The 
agitation has gone beyond these Subba 
Reddys. For some time, these bulls of 
Vijayawada went mad. Do you think they 
will hear your Vedas? What they need is a 
refreshing beating. Unless they are beaten, 
unless terror is met with terror, unless 
violence is met with violence, these mad bulls 
will not understand reason.   So, Sir... 

SHRI G. A. APPAN: Is this what Gandhiji 
taught? 

SHRI BRAHMANANDA PANDA: Well, 
if you want to slap me, I am not prepared to 
show my face. If you slap me, I will beat you. 

Sir, I went to some parts of Andhra. I speak 
their language. I had been to Vijayawada, I 
had been to Vijaya-nagaram, I had also been 
to Vizag. The common man is not interested 
at all. The business people, whom these 
people threaten and from whom they collect 
funds, are not happy over it. In a small hotel if 
four or five youngsters join together, they talk 
of New Andhra. But if you talk to the pro-
prietor, he says, "How long can you go on 
with this?" That is the feeling of the. common 
man there. So this agitation which has now 
started in Andhra, will not be limited to 
Andhra itself if separation is allowed. For 
example, if anything bursts with violence, it 
has its impact on everything by its side. So, if 
Andhra Pradesh is bifurcated, it will definitely 
have its effect not only on Orissa but also on 
Tamil Nadu, some portion of Maharashtra and 
also Mysore. 1 do not know what will happen 
to Kerala. Once you encourage fissiparous 
and divisive tendencies in this country, the 
entire country will be on fire. And what is 
their purpose? Why have they started this 
counter revolution? To see that India does not 
go the socialist way. And what is the hurdle?   
The Prime Minister, 
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Mrs. Indira Gandhi, is the hurdle. The Prime 
Minister said in her agony for the suffering 
Andhra people, "If I am the obstacle, I am 
prepared to step down if by that the Andhra 
problem can be solved". The Prime Minister 
has no right to say that. She cannot step down. 
The great people of India will never allow her 
to step down, just because the big business 
wants her to step down, just because the 
monopolists want her to step down, the grand 
alliance wants her to step down, the great 
patriotic agitators in Andhra Pradesh want her 
to step down. The masses will never allow her 
to step down. They have so much hope in the 
Prime Minister, in her dynamism and her right 
guidance for taking the country in the right 
direction which will help the underdog. The 
masses will not allow her to step down, 
however piously these people may wish. At 
Vijayawada I saw friends of Mr. Varma. They 
are from Maharashtra. Jan Sangh volunteers 
from Maharashtra have gone there to propagate 
separation. So, do not take it so lightly that this 
Andhra agitation is only a minor thing, that 
you can get them to the negotiating table and 
settle things. It is a counterrevolution, it is a 
naked counter revolution. And unless we nip it 
in the bud, the future will be dark for India. If 
you bow before violence, you will be 
compelled to bow out of office which is what 
they want... 

 

SHRI BRAHMANANDA PANDA: So 
there is no point in saying all that. The Prime 
Minister has clearly said that solutions 
cannot be reached at in the streets. Therefore, 
I would advise the Government, first of all, 
to ask them to withdraw their agitation 
unconditionally, come to the negotiating 
table and place their cards. There are sane 
people everywhere. We cannot deal only 
with a limited number of frustrated and 
power-hungry politicians.    When   Andhra      
Pradesh. 

    was carved out, they were there. Now when 
they want Andhra to be separated, they are 
there. You cannot run with the hare and hunt 
with the hound. Potti Sreeramulu did not die 
simply because Subbareddis will have a 
separatist agitation. Young men of Andhra 
Pradesh will not spare those people why is 
there difficulty? As I told you, the working 
class is not committed except those workers 
of that integrated Milk Scheme in the 
Krishna'District and also some industrial 
clerical staff, counterparts of the corrupt 
NGOs in some respects. But what is the 
Government doing to give protection to 
those people who resist the separatist 
movement? Their houses are being looted. 
They are manhandled. Their children are 
mauled. So unless you give them protection, 
unless a resistance movement is built up, 
these people will not stand exposed. And I 
am told that at Visakhapatnam those people 
who now come with the New Andhra flag 
are the same people who are breaking 
railway wagons, who are biackmarketeers, 
who are smuggling gold and wrist watches, 
they are now leaders in Visakhapatnam. The 
working class leaders live in panic because 
nobody is there to help them for their safety 
and security. So this must be the bounden 
duty of the Central Government, now that 
you have President's rule there, to help the 
people who resist the separation movement, 
to see that their life is secure. That is the 
foremost thing. I tell you how in Visa-
khapatnam the police and revenue officers 
are acting, A few days before 

I   the imposition of the President's rule, 
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[Shri Brahmananda Panda], the 
separatists took out a procession in 
Visakhapatnam. The Collector gave them 
permission. Three days after that, the dock 
workers wanted to take at a procession. Their 
leader went to the Collector for permission. 
The Collector said: "I am not going to give 
you permission". They asked: "Why". The 
Collector said: "No. they were unarmed. If I 
give you permission, you will come with 
arms. If your men create some mischief, then 
there will be firing. I do not want to help 
create any such situation.". Then they 
contacted the Chief Minister and he gave 
them permission. There was no trouble. The 
integrationists took out the procession and 
peacefully ended it in a public meeting. 

At Kakinada the Congress legislators were 
meeting at the townhall. A bus load of 
miscreants came and stopped the vehicle just 
at the gate of the hall. One man with a gun in 
his hands came out and said: "Take a decision 
for separation. Otherwise no one will go out 
of this place alive". The Police were standing 
there. Nobody intervened. That is why I say 
that the entire administrative structure of 
Andhra Pradesh—the Police, the revenue 
officials, the SDOs— should be changed. Of 
course, there are some good and sane people. 
Bar-rir" them, the entire structure should be 
changed. You cannot control them now. The 
only answer to this situation is to introduce 
immediate land-reform. Give land to the 
landless labourers and Harijans. Build up 
your democratic base in the villages. Then, I 
am sure these so-called representatives of the 
people, black-marketeers and frustrated 
politicians will not have any say in the affairs 
of Andhra Pradesh. Now there is no other 
way left to you. Then, those people who say: 
"Now bifurcation is the only solution" will 
stand exposed. "For Shri Thillai Villalan's 
information, I want to say that the D. M. K. 
General Secretary, Shri Viswana-than... 

SHRI   V   V.   SWAMINATHAN:   He 

is  not the General Secretary.   He is Lok 
Sabha Member... 

(Interruptions) 

SHRI BRAHMANANDA    PANDA: I do 
not know ... 

SHRI M. KAMALANATHAN: Why don't 
you collect the details and then speak? 

SHRI BRAHMANANDA PANDA: He 
addresses meetings in Andhra Pradesh and 
advocates separation. The DMK Chief 
Minister comes and meets  the Prime 
Minister and... 

SHRI VENIGALLA SATYANARA-
YANA: He has mentioned about an incident 
in Kakinada. He is totally wrong.. . . 

(Interruptions), 

SHRI BRAHMANANDA PANDA: This 
information was given by your people.... 

(Interruptions). 
SHRI VENIGALLA SATYANARA-

YANA: They must have brainwashed 
you.. . 

SHRI BRAHMANANDA PANDA: I do 
not go places to be brainwashed. I have 
enough brains which I use. You must know 
that this is not Vijayawada street. 

SHRI VENIGALLA SATYANARA-
YANA: Let him go and ascertain the facts. 
Why does he say all these things which are 
wrong? 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Let him continue with his speech. 

SHRI VENIGALLA SATYANARA-
RANA: Why does he say he had been to 
Vizag? 

(Interruptions) 

SHRI M. KAMALANATHAN: Last time 
he was in some other Party. I do not know 
what Party he belongs to. 

SHRI BRAHMANANDA PANDA: I do 
not belong t0 DMK.    Thank God. 
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SHRI M. KAMALANATHAN: We do not 
want you. 

SHRI VENIGALLA SATYANARA-
YANA: Let him go and see things for himself 
and then speak. Without seeing, why does he 
speak like this? 

SHRI BRAHMANANDA PANDA: I have 
seen certain places. If my information is 
wrong, I will stand corrected. I was at Vizag 
the next day after the firing. If you have any 
doubt, you ask Shri Bhadram... 

{Interruptions) 

SHRI N. JOSEPH: It is not proper for an 
hon. Member to say like this without 
ascertaining the facts. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): No cross arguments, please. 

SHRI BRAHMANANDA PANDA: Sir, 
have they finished? I want to continue. Your 
trouble is you want separation.   I  am for 
integration. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Please address the Chair. 

SHRI BRAHMANANDA PANDA: I am 
sorry, Sir. This is a counterrevolution. Unless 
we nip it 5 P.M. in the bud this will spread to 
different parts of the country and a situation 
will be created in this country in which all our 
programmes, the programmes that are given 
in this document, cannot be implemented and 
if at all implemented, will not be a success. 
This is because the law and order situation 
must be sound. There is the Fifth Plan. It is 
significant that this sort of agitation is being 
launched at this stage and this is their new 
strategy. Today it is Indira hotao agitation 
here; in Orissa it is Nandini hatao; in Bengal 
it is Siddhartha Ray hatao; and in the 
Rajasthan it may be Barkatullah hatao and 
such hataos will go on. Fortunately for us, 
Sir, this hatao misfired in the beginning itself. 
So it is nothing surprising to us. It is the plan 
of the Grand Alliance  and 

it is the plan of the counter-revolutionary 
forces in this country. Therefore, Sir, if we 
want to have a socialist society, we should 
not keep silent simply enacting legislation. 
We have to organise the socialist forces and 
we must organise those forces which believe 
and which hope that by socialism alone they 
will prosper. They are not the landlords; they 
are not the black marketeers; they are not the 
hoarders; they are not the mill owners; and 
they are not the big contractors. But, Sir, they 
are the agricultural labourers; they are the 
working class people in industries and 
agriculture; and they are the common people 
and not the uncommon people about whom 
Shri Thillai Villala.n mentioned. Sir, before I 
sit down I will have to make certain 
comments on the international situation. 

Sir, the Simla pact was under attack by Shri 
Sakhlecha. It was nothing surprising. Even 
before the Simla meet they said that it would 
be a failure. They said, "Do not vacate the 
territory; it is the territory which you have 
conquered". Dr. Bhai Mahavir said that. He 
said that it is the conquered territory. So, Sir, 
it is nothing surprising to us. Now the Simla 
agreement is on test. We have got patience to 
wait and I am fully confident that the Simla 
spirit will prevail. We have seen in the world 
how things are moving. Now, the two Koreas 
are coming nearer; now there is peace in 
Vietnam; there is detente between the two 
Germanys; Japan and China are now 
negotiating; and China and America are 
coming together. Now, the Big-Power rivalry 
will lesson and this will be a decade of 
conciliation and compromise. Therefore, Sir, 
when the Simla agreement comes under fire, 
when it is attacked by the Jana Sangh we do 
not feel shy or surprised about it. We know 
that the Simla spirit will prevail and the Prime 
Minister has stressed that it will prevail not 
only in India but outside India also. 

Now,   Sir,    there  are    certain  Big 
Powers    which    cannot   forget   that 
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[Shri Brahmananda Panda]. India is the 
largest democracy in the world and a power 
to reckon with in Asia and Africa. They 
cannot also forget that the emergence of 
Bangla Desh was possible only with the help 
of India. Therefore, they are creating and 
helping the divisive tendencies in the country 
so that at one time the dream of the DMK 
will come true and there will be Dravidastan. 
That will not happen. India is a very big 
country and in this country people have 
ancient wisdom. Hindustan will be Hindustan 
and there can be no Dravidastan however 
much DMK may try to propagate for and 
however much they may try to use the 
Andhra  agitation as  their weapon. 

In West Asia also, Sir, our policy is very 
clear. We are friendly with the Arabs but 
with those Arab countries which are very 
progressive. I wish our friendship should be 
strengthened more. 

Before I sit down, Sir, I again say that we 
are deeply grateful to the President for 
having given us this Jocument of hope and 
confidence and 

hope, Sir, that after taking lessons from the 
Andhra agitation, the drama that is being 
enacted there, the Government of India, 
which is alive to the situation, will take 
measures so that the divisive forces and the 
fissi-parous tendencies in the country will not 
overwhelm the sanity and wisdom of the 
other classes of people. Thank  you,  Sir. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): The House stands adjourned till   
11.00  A.M.   tomorrow. 

The House then adjourned at five 
minutes past five of the clock till 
eleven of the clock on Thursday, 
the 22nd February,  1973. 
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